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[Shri Chandra Shekhar] of Parliament, if
one single individual can dictate terms not
only to Parliament Members individually but
to the nation as a whole; and if we do not
accede to his demand, he goes to America, he
goes to London, to all countries and tries to
scuttle our Plan and tries to cut at the very
root of our industrial development. With
these words, I conclude.

ALLOTMENT OF TIME FOR GOV-
ERNMENT AND OTHER BUSINESS

THE DEPUTY CHAIRMAN: I have to
inform Members that the Business Advisory
Committee at its meeting held today has
recommended allocation of time for
Government and other business as follows:—

1. Discussion on the Interim Report on
Industrial Planing and Licensing Policy
2 days

2. General Discussion on the Railway
Budget for 1967-68 . 3 days

3. Appropriation Bill relating to Demands
for Grants (Railways) for 1967-68
1 days

4. General Discussion on the General
Budget for 1967-68 6 days

5. The Passports Bill, 1967 1 day

6. The Central Industrial Security Force
Bill, 1966 1 day

7. The Industrial Disputes (Amendment)

Bill, 1966 1 day
8. The Anti-Corruntion Laws
(Amendment) Bill, 1967 2 hours

9. The Special Marriage (Amendment)
Bill, 1966 . . 1lhour

10.Motion regarding
developments in West Asia .

rerent
2 hours

SHRI LOKA NATH MISP.A (Orissa):
Madam, one clarification on  this
annoucement. We have only 12 more
working days. If we go according to the
schedule, we have only 12 more working
days, while the announcement that you made
allows for 16 working days. Do we take it
for granted that

[ RATYA SABHA ]

Industrial Planning 1084

ang Licensing Policy

the House is going to be extended? If tha' is
so, it must be announced earlier because
unless that is announced, it would very much
inconvience our programme, if according to
schedule the session is not over. That is all.

THE DEPUTY CHAIRMAN; It is very
simple arithmetic. I am conveying it to the
Government to look into it and tell us for
how many more days we will sit.

SHRI B. K. P. SINHA (Bihar): I have to
say something about it. I feel that the two
days that have been allotted to this discussion
are inadequate. Moreover I feel that two
hours allotted to some Anti-Corruption Bill
are also inadequate because that Bill will
require some more time.

THE DEPUTY CHAIRMAN: We will
consider the suggestions.

MOTION RE INTERIM REPORT ON
INDUSTRIAL PLANNING ANDI1
LICENSING POLICY—continued

SHRI TRILOKI SINGH (Uttar Pradesh):
Madam Deputy Chairman, I have not much
to add to what has been so ably put forward
by my friends, Mr. Bhupesh Gupta, and Mr.
Chandra Shekhar. They have made my task
easier. I would draw your attention to article
39 of the Directive Principles of the
Constitution. I would not stop there. The
Central Government in 1951 passed an Act
known as the Industries Development and
Regulation Act, 1951. After the passing of
(he Act it is imperative for the Central
Government to see that the regulation of
industrial development and the canalising of
resources according to Plan priorities and
targets is done. That is number one. Number
two is avoidance of monopoly and preven-
tion, of concentration of wealth. It is no
longer, Madam, an article of Directive
Principle which it may not be possible for the
Central Government to act upon. But it is an
Act of the Government itself in accordance
with the Constitution, and one has to see
whether the provisions of the Industries Act
had been faithfully carried
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a cursory reading of the Hazari Report goes
to show that the provisions of the Industries

Act were not acted upon.

It has been said in that report, Madam, that
sometimes—I would not name any firm; I
know Mr. Birla more than most of the hon.
Members present over here; 1 have known
him and known him as a pucca anti-
Congressman. I recall those days when the
Congress for the first time decided in 1925 to
put up candidates for the Legislative
Assembly, and it was given to Mr. G. D.
Birla, who was a pucca anti-Congressman at
the time, to oppose the Congress candidate,
Shri Sri Prakash, from Gorakhpur and
Banaras constituency. He was not only a non-
Congressman but so long as the late Pandit
Motilal Nehru lived, Mr. Birla would not be
seen near the Congress circles. You might
remember, Madam, after his death, there was
the Gandhi-Irwin Pact, and Mr. Birla, shrewd
businessman as he is and also an astute
politician, at that time came to know that very
soon there was going to be a transference of
power from the British hands to Indian hands,
that is to Congress hands—Congress was the
only organised party in the country worth the
name which could take over power. Mr. Birla
created a lobby, went to the Second Round
Table Conference uninvited and was all the
time dancing attendance upon Mahatma
Gandhi, the Father of the Nation. He was a
great favourite of the late Pandit Madan
Mohan Malaviya, and some of the hon.
friends opposite who were in the Congress
might know that at one time when the
discussions between Gandhiji and the British
Government in England over the minorities
question failed, Mr. Birla leaked out the news
and gained several lakhs of rupees by
manipulation in the share market. When the
la.e Pandit Malaviya came to know of it, he
i from his grace too. Malaviyaji was very
much annoyed and said, "Listen, what is this
you have done?" Then came the Congress
Ministries in the Provinces in 1937. Mr.
Birla became
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all in all. What position he occupies in the
Congress, I do not know because I left the
Congress in December. 1949. But before that I
knew that Mi Birla had a great lobby, a
powerful lobby and an influential lobby, in the
Congress circles upto 1949. My friend, Mr.
Chandra Shekhar, has said that he has a great
lobby in the Government and in Parliament. I
am not concerned with it but what 1 am con-
cerned with is the fact that the provisions of
the Industrial Policy Resolution as enunciated
and adopted by the Central Government were
not acted upon in the matter of granting
licences to the various firms of the Birlas or to
any other party. Mr. Birla might have been the
biggest gainer. But what was the Government
doing all the time? It is not one year or two
years or three years; they have had no time to
review. There have been three General
Elections. There have been a large number of
Ministers, Commerce Ministers, Finance
Ministers, and all that. My charge is against
the Congress Government which is in power
today and which has been in power since the
Industries (Development and Regulation) Act
was passed in 1951. What were they doing?
And what do they propose to do even now? All
that I am told by an hon. friend here is this. |
suffer from certain weaknesses. 1 take my
lunch between 1.00 and 1.30 p.m. If you do
away with the lunch hour, for a man with a
weak constitution like mine, it is very difficult
to forego lunch whether there is food problem
or not. So. I told the Vice-Chairman presiding
at that time that 1 wished to take part in this
debate. But unfortunately I had to go for some
time and have a bite. I was told—and I am
subject to correction—that the hon. Minister
said that this Report was made in December,
1966. It is more than five months and the
Government is considering the Report. How
long will they take? It has taken them fifteen
years to find out their own mistakes, to find
out that they were going against the policy
adopted by themselves and it has taken
them
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another six months only to decide that they
would consider the matter. That is why . . .

SHRI FAKHRUDDIN ALI AHMED: I
did not say that we would consider.

SHRI TRILOKI SINGH: What did he say?

SHRI FAKHRUDDIN ALI AHMED: I
said about our reviewing the position and the
Government having taken other decisions.

SHRI TRILOKI SINGH: I would like you,
Madam, to help me. My English is faulty and
it is foreign to me. I do not want to know
whether there is any attempt to review it or
whether they have taken any decision upon it.
All that I was saying is that it has taken them
six months to decide to review it; it is still
worse. If I may refer to the Report itself, it is
no; that Mr. Birla could get some advantage.
What was the Planning Commission doing?
What was the Ministry for Industry doing?
They did not care to see, if anybody was
given any licence to start any particular in-
dustry or to se'; up a plant, whether he had
actually done it or not. They were not
concerned with the follow-up. Not in one
case, not in two cases, but in a whole series of
cases during the last 15 years, their history
has been, their performance has been, that
they have granted licences upon licences but
have not cared to see whether those licences
were fully u'ilised or not. Not only that. The
Planning Commission also failed to fix up
priorities and lay down time within which the
work has to be completed. Dr. Hazari has
definitely said in his Report that not only no
priorities were fixed but also there was no
time-limit fixed. The Government give the
licence to a particular individual or a firm and
say, "Do this thing or do that thing." How
long will they take to do it is not their
concern. In the industrial development of a
big country like India, a country which has a
backward economy, where the targets
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fixed by the Planning Commission have to be
fulfilled, why the Government themselves,
the very persons who are in charge of running
the Government or in framing the policies are
so oblivious of their responsibilities, at least I
have not been able to find an answer for that.
Naturally, there has been concentration of
wealth; naturally, the distribution of industrial
development on a more widespread basis in
different regions is not there.

I am not one who blames Mr. Nam-
boodripad or the Chief Minister of UP. But it
fell to my lot to draw the attention of the U.P.
Government that the agreement that they had
entered into with the Birlas for the supply of
rjower was at a rate which was less than the
cost of production. Mr. Sam-purnanand, who
was the Chief Minister in those days, said that
it could not be and I told him that my arith-
metic was never weak and that he should look
into it. How was I able +o get that
information? It was not from any non-offici:-
! Tf w«i the Chief Engineer who came to me
after this agreement had been arrived at and
said, "Look here! They are going to supply
power to Birlas at less than the cost of
production." If the Government of India failed
in its primary duty to see that the distribution
of the industrial development on a more
widespread basis was carried on, then it
naturally fell to the lot of the State
Governments to see that they got some benefit
as a result of their own efforts. And I am not
surprised, if the Government of Kerala made
approaches to Birlas. Herp I find that the
lender of the Communist Party and a
prominent Mea'ber in the Secretariat of the
Congress Parliamentary Party speaking in the
same voice and giving expression to the same
feelings. One is out of the Government; bet he
ha3 the same feeling as the one who belongs
to the Government's party. So, it should not
surprise anybody that the wish or desire to
have industrial development in a particular
area compels or impels a particular Chief
Minister to seek the
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help of a capitalist, whether he is Mr. Birla or
he iy Mr. Tata or he is some one else.
Therefore, the matter does not end there.
Birlas are only one example.

I do not know how will the Industry
Minister justify that they were fiven licences
without the formality Of the applications
being processed though the Licensing
Committee. Why were these formalities
dispensed with? The answer might be that
they were dispensed with in other cases also.
It is all the worse. As I submitted at the very
beginning, I am not concerned with the Birlas.
I have known Mr. Birla for a very uong time
and I am friendly with some Of the people
working with the Birlas. But the point is this.
Where was the Industrial Policy of the
Government? They did not know that the
applications were sanctioned without being
properly processed through the formality of
going through the Licensing Committee.

Much has been said and rightly that the
Birlas are one of the richest people' living in
India today, and therefore in the interests of
industrial development, instead of waiting till
someone else came forward, it was necessary
for the Government of India to give licences
to the Birlas because they wer, men of
resources, they could raise the capital, they
could borrow money, they had contacts with
people outside, they could have some
collaborators in England or France Or
America and other places. But Dr. Hazari has
pointed out that there are cases in which
companies without adequate resources were
given licences. Without the necessary capital
they were given licences. A company with a
small tiapital was given licence to deal with
irrores because it was Birla's company. Wow,
how can Birla manage it? He i Joes it because
he has control over the banking system in
India. We <:annot stop the concentration of
economic power if we do not nationalise the
banking system in India.
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Madam, the other day it was discussed in
this House when my friend, Mr. Banka
Behary Das, moved a resolution for" the
nationalisation of the banking system in India.
There was an amendment that it should be
socialised Socialised or nationalised, I want
public control, control of the Central
Government as they have the control over the
Life Insurance Corporation of India. Where is
the difficulty? The nationalisation of life
insurance ha; placed in the hands of the
Government of India millions Of rupees
which they were otherwise deprived of. If the
Government were to have a similar control
upon the banking system in India, it would not
be possible for them to get overdrafts, the
Birlas or the Singhanias or the Morarkas—Is
he a businesman or what?

AN HON. MEMBER: He
businessman.

is a small

SHRI TRILOKI SINGH: I know for a man
like myself it would be difficult to get
overdraft because all my life I have lived on
overdrafts. I know it. But in the larger
interests of the country, for the industrial
development, for the economic development
and for achieving the objectives —not the
objectives of the Praja-Socialist Party—set
forth by the Congress in its various resolutions
and the Constitution of India, Madam, the
banking should be nationalised. It is through
the banks that businessmen are able to lay
their hands on tons of money. Why was the
licence given to Birlas without any capital? It
is because they could raise money from banks.
1 would not get that opportunity. That facility
would be denied to me. It was because of this
that Manjushri Bikaner which had no funds in
their profit and loss account were given
licences: Why because they had control over
the banking system. They have at their
disposal crores Of rupees and thereby take
advantage of their position. That applies not
only to Birlas but to other business houses as
well.
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Now, Madam, let us have an idea of the
power of Birlas. The first general
elections were held in January 1952.
Preparations for elections were going on.
One of the Birlas, I would not take his
name, but if somebody wants me to take
his name, I «an certainly give it out

SHRI NIREN GHOSH: Then do it

SHRI TRILOKI SINGH: If you are
anxious to know, then I am prepared to
give it. It was Shri K. K. Birla— I would
give out his genealogy— tion of Shri
Ghanshylam Das Birla. He was the
Secretary of the Indian Sugar Mills
Association. Now what was the deal
struck  between the Suga, Mills
Association led by K. K. Ilirla and the
Congress in U.P. led by n> less a person
than the late Govind Ballabh Pant of
reverd memory? It was decided that the
sugar mills will give one rupee per
maund on the production of sugar .

SHRI D. L. SEN GUPTA (West
Bengal): To whom?

SHRI TRILOKI SINGH: To the
Congress Party. I never thought that you
would require a repetition of the word—

One rupee per maund of sugar pro-
duced to the U.P. Congress Party in
return for the release of sugar to be sold
in the open market. Sugar was under
control then. It was a question of relase
of lakhs of tonnes of sugar fc> be sold in
the open market on ewhatever rate the
manufacturers might fix. I took it up on
the floor of the U.P. Assembly. A
controversy was raised here also. I am in
possession of the original letter. They
went through this deal in spite of this
exposure. But they kept quiet.

Now, Madam, the responsibility for
encouraging Birlas or Tatas or Dalmias
primarily lies upon the Congress Party
which has been in power these 20 years
in this country both in most of the States
and at the Centre.
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So, Madam, I have got nothing more, as
I said in the very beginning, to add to
what has been already so ably said by Mr!
Bhupesh Gupta ,nd Mr. Chandra Shekhar.
But I would like to draw, through you, the
attention of the Minister of Industries and
the Central Government to this point. It
will not be given to them for long to play
with the life of the nation as they have
been doing during the last 15 Or 20 years.
They are in power today. I do not grudge
it. They are in power because the majority
has voted for them. But I would submit.
Do not wield this power in the interest of
a few. Do not forget what has been said in
the Constitution or in the Industrial Policy
Resolution. Do not forget what has been
laid down in the Industries (Development
and Regulation) Act. Do not forget the
pledge that the Congress has given to the
people." And, therefore, I would most
humbly request the Central Government,
through the Minister in charge of
Industries, who is present here today, to
reconsider their policy; it is not a question
of review. That is why, Madam, the
matter needs a deeper probe.

It is very difficult for one to enquire
into one's own failings. After all, it is the
Government which has erred and if they
are to enquire into what they have done,
how they have deviated from the chosen
path, it would be very difficult for them
to come to a decision. Therefore, I would
support the amendment moved by my
friend, Shri Banka Behary Das, that a
Committee of this House, or for that
matter of both the Houses of Parliament,
should be formed to go into this matter,
not only the matter of Birlas—I am not
concerned with Birlas alone—but the
whole  question. My  submission,
therefore, is let there be a deeper probe
and let that probe be by Members of
Parliament. Of course, the Government
will be represented there by Members of
the
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majority party and they are likely to be in
a majority. Let them find out what was it
that led this Government to give licences
to these concerns. Then alone the
Government will be able to act in
accordance with their own Resolution
and with their own commitments. I am
not asking them to follow the P.S.P path
although a Government consisting of
good pepole, people not only good but
honest and intelligent, wedded to the
welfare of the nation, would not mind the
adoption of any suggestion made by this
side of the House provided it is in the
public interest and in the interest of the
nation.

Thank you.

SHRI M. P. BHARGAVA (Uttar
Pradesh): Madam Deputy Chairman, I
find myself in a difficult position and feel
diffident in taking the floor after the
brilliant speeches of Shri Bhupesh Gupta,
my friend Shri Chandra Shekhar, and
Shri Triloki Singh. It is my lot to
disagree, in most cases with Mr. Bhupesh
Gupta in this House. But today I am in
that happy position that I agree with most
of what Mr. Bhupesh Gupta has said.
During the last session of Parliament,
when my friend, Shri Chandra Shekhar,
told me about an article in the
Mainstream about the Hazari Report, I
told him that it is a matter which should
be brought to the immediate notice of the
Parliament and, therefore, I, along with
some othe; friends, gave a Call-Attention
Notice and it came up for discussion
during the last session of Parliament. At
the time the Calling Attention Motion
was being discussed, it was agreed that a
fuller debate would be held In this House
in the first week of the coming session.

At the time I gave the Call-Attention
Notice, I had three objectives in view.
First, I wanted to bring to light the Hazari
Report especially, vis-a-vis th, activities
of the Birlas. Secondly, I wanted to
impress upon ¢the Government the need
for a fuller enquiry into the growth of
economic

[ 29 MAY 1967 ]

Industrial Planning 1094

and Licensing Policy

power in the hands of a few persons. And
thirdly, I wanted ways and means to be
adopted to see that future concentration
of power is checked and prevented. I am
happy to see that I have more Or less
achieved the three objectives that I had in
view. The publicity the Hazari Report has
got is something which I never dreamt of
when I move the Calling. Attention
Notice. Overnight, Prof. Hazari has
become a national figure almost. The
second objective has also been achieved
when the hon. Minister in his opening
remarks conceded that the Government of
India is considering a fuller enquiry into
the whole matter. And. [ am sure the third
point will be achieved when the
recommendations of the Monopolies
Commission are implemented and. a
commission as buggested by the
Monopolies Commission is appointed to
have a constant and regular eye on the
economic growth of the country,
especially, vis-a-vis the private sector.
Shri Bhupesh Gupta and Shri Chandra
Shekhar have plac-el lot of statistics
before th, House and I shall not repeat the
statistics. But I wish to invite the
attention of he House to certain paras of
the Hazari Report. First, I will read out
Para 10.3 which says:

"The Pace of Birla advance was
moderate in 1957 and 1958, conside-
ring that it was the second largest
group in <size and already had the
largest number of companies, more
than 833. The build-up of momentum
started in 1959 and the breakthrough
came in 1960. There has been no
looking back since then. Over these 9£
years, the Birlas applied for 228 new
articles, 267 substantial expansions and
443 new undertakings (all gross of
some multiple counting) and received
approvals for 102, 149 and 124, res-
pectively."

Then in para 10.5 it is stated:

"During the 2J years, 1964—June
1966, they put in 325 applications
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for industrial licences, of which 132
proposed an investment of Rs. 180
crores. Approval was received for 130,
of which 85 accounted for an
investment of Rs. 102 crores, with an
import component of Rs. 57 crores."

Then para 10.6 says:

"The large number of Birla proposals
and the amount of investment
contemplated therein are diffused over
the entire industrial structure. Except
basic steel and power generation,
almost every kind of industrial product
capable of domestic manufacture is
covered in the Birla perspective plan.
There is evidence of interest in new
and rapidly growing industries, particu-
larly, aluminium, electrical goods,
chemicals cement, man-made, fibres
and yarn, heavy engineering, alljy
steel, pig iron, tools, timber products,
newsprint and pipes and tubes but
traditional industries like cotton, sugar,
vanaspati and paper are by no means
ignored."

If we examine geographically as to what
is the position, we find that the Birlas
have their industries in all the provinces.
Shri Bhupesh Gupta made a remark that
the Birla empire will flourish so long as
the Congress regime is there

SHRI SUNDAR SINGH BHAN-
DARI (Rajasthan): Congress empire.

SHRI M. P. BHARGAVA: I beg to
differ there. Even assuming for a
moment that the Congress regime goes, |
have my doubts if Birlas' influence will
lessen and that is evident from the fact of
the Birla's adventures in Kerala. My
friend, Shri Chandra Shekhar, gave half
the story about the bamboo contract. |
would give the other half. All though the
file, right up to the Chief Minister's
stage, the terms were that Rs. 2.80 per
ton of royalty will be realised from
Birlas for the supply of bamboo made to
them. Then a represen-
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tative of the Birlas goes and meets the
then Chief Minister of Kerala, Shri
Namboodiripad. ~ After this magic
meeting, no official who appeared before
the Public Accounts Committee, could
explain what happened. And the only
thing which was told to us was that there
was a nothing that the contract b, given to
the Birlas on a royalty at the rate of Re. 1
per ton. It was reduced from Rs. 2.80 per
ton to Re. 1 per ton, only by a meeting of
the representative of Birlas with the Chief
Minister. The officers of Kerala were
unable to explain it. I am sure Shri
Bhupesh Gupta, who has the insight about
the entire party, may be able to give some
comments and probably after giving the
comments, he will be in a position to
modify his remark that the Birla empire
will prosper so long as the Congress
regime lasts. I am in a position to say that
the Birla empire is going to prosper under
the regime of the party to which Mr.
Bhupesh Gupta belongs. If hon. Members
have read the newspapers since the
Namboodiripad Ministry has been formed
this time, they would find that what I say
is clearly borne out because quite a
number of times a news item has
appeared that the Birlas are being invited
to open this industry or that they are
being given licence for that industry. And
it will be surprising if I tell Mr. Bhupesh
Gupta that in spite of the almost
unanimous demand in this House that till
an enquiry is made, no further licence
should be given to the Birlas, Rs. 4 crores
worth of licence has been given to Mr.
Birla at the request of Mr. Bhupesh
Gupta's Chief Minister, Shri
Namboodiripad, and if he is in a positon
to deny it, I will request him to say so.

SHRI BHUPESH GUPTA: I stand by
what I said. The Birlas, I said, should not
have been given any licence without a
Parliamentary Committee going into this
matter . . . Birla is horror to me. (In-
terruption) .
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SHRI M. P. BHARGAVA: To what ,
extent it actually blocks the entry of
others and thereby shuts up competition
is an open question which cannot be
answered straightway. But this is what
is mentioned in this report in paragraph
10.9:

3P.M.

"It is to some extent legitimate to
infer, therefore, that Birla en-
terprise, justifiable or not in terms
of ultimate performance, does tend
to pre-empt licensabl, capacity in
many industries."* v
The report further saysin para-

graph 10.10:

" * * Enterprise plus imaginative
understanding of licensing
formalities, thus, enable the Birlas to
foreclose the market. Astute
management turns this process into high
and quick returns, on investment,
which earns foreclosure  of economic
resources  generally, and helps
magnify the halo round the House of
Birlas." . Now I will not take the
House through what has been stated
in paragraph 10.11 of the report where
they have cited instances, where without
almost any money Birlas have been
doing business in lakhs  and crores
of rupees. How this is done is a
jugglery; it is beyond my imagination,
and T would expect that the hon.
Minister for Industry  would throw
some light on paragraph 10.11 where all
these cases have been mentioned, and
similar  cases mentioned in the
Monopoly Commission's report. If this
is the result of a sample check —that
which is mentioned in paragraph
10.11—a detailed scrutiny is bound
to reveal a startling state of affairs
vis-a-vis the provisions of Company
Law.

Now I come to the next question
whether there is a case for further in-
vestigation of, and fuller details about
the Birla empire. The Monopolies
Commission went into the working of
a number of concerns and they gave
their studied remarks, and only in one
case they have said that a fuller inquiry
is necessary. That is
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what I would read out and that finds a
place at page 47 of the Monopolies
Commission's report. It says:

"(We think it proper to mention that
a large number of companies in which
parties who are close relations or
business associates or employees of
Birlas, appear to have financial and
management interests, have not been
included in the group, because of the
absence of adequate evidence of Birlas
having controlling interests therein. As
in the case of certain others groups also
this can on!y be finally decided after
detailed investigation of the beneficial

ownership of the shares in these
companies.)"
This is what the Monopolies  Inquiry

Commission have said in their report.

And what does the Hazari Committee
report say in paragraph 0.3? It is this:

"The data suffer from severe limi-
tations, as set out later in paragraph 11.
Briefly, the data are partial, incomplete
and in some cases not fully reliable.
They should be taken as rough
indicators of magnitudes, not precise
amounts."

Now if we have a look at what has been
said about the licences given to Birlas,
one gets the impression  tinat cent, per

cent  applications  of Birlas were
approved.  And that raises the question
that forces and pressures were

working behind these approvals, and
whether these licences were granted
at the cost of others whose applications
were rejected. An  inquiry is also
necessary to find out whether some
political forces  were behind the whole
racket. Ifso, the doings of these forces
have got to be exposed irrespective of
their status and standing. It has to be
further inquired into if the bureaucracy
has had a band in this stinking affair of
Birla licences, what methods of liaison
were employed for geltiij< this cent, per
cent approval, what  temptations were
offered, what baits were throve.. All these
need to be investigated.
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Then another question which should
engage the attention of the Govern-met is
employment of high officials after
retirement i, industrial concerns, to find
out whether they misused their official
position in showing favours to Birlas in
the hope of getting appointments with
them after their retirement. In this
connection, it has to he looked into
whether the recommendations of these
high officers are being received in large
numbers by Birlas, and whether they are
being acceded to, and how many near
relatives of the high officials working in
the Government of India—senior
officials—have their relatives in the
Birlas at ther own recommendations.

Then we come to the next question,
and the next question is whether Birlas
have utilised all the licences granted to
them and whether there have been any
activities by Birlas to malign Or crush
other rising industrialists. We find from
the report that quite a number of licences
have not been utilised.

SHRI BHUPESH GUPTA: One
half.

SHRI M. P. BHARGAVA: After
reading the report the impression is
created that they believe in cornering
everything for themselves, and shut out
others. It seems that the ambitions of the
Birlas know no scruples, that they would
do anything to preempt licensable
capacity, to foreclose the market and to
exclude and exterminate the present as
well as the future competitors. But what
about the Government machinery? The
Industries Act does provide for a follow-
up and a check on the licences issued.
How is it that about half of the licences
issued to the Birlas were allowed to lie
idle with them? In this connection I
would say that even now immediate
action must be taken. AH those licences
that stand in the name of Birlas and have
not been utilised by them must
immediately be withdrawn. Further
investigations should
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be conducted into the monopoly practices
of the Birlas t, find out what smaller fries
are sought to be devoured by this mighty
empire so that legitimate protection may
be granted to those smaller entrepreneurs.
The industrial policy as embodied in the
Industries Act is (1) to regulate industrial
development; (2) to canalise resources
according to plan priorities and targets;
(3) to avoid monopoly and concentration
of wealth; (4) to encourage new
entrepreneurs; (5) to distribute industrial
development in different regions and (6)
to foster technology and economic
improvements. Licensing was meant to
be the principal instrument for
implementing the above Industrial
Policy. It is nothing short of a miracle to
employ this very weapon of licensing just
to reverse this policy and to defeat the
very purpose for which this instrument
was wielded and to sabotage the whole
concept Of planning. Instead of regu-
lating industrial development, this
licensing system has regulated industrial
stagnation, if I may say so. Instead of
avoiding monopoly and the concentration
of wealth in a few hands, this licensing
has helped in the growth of monopoly
and the concentration of ecoomic power.
Instead of encouraging new entrepreneurs
it has helped in stifling them. Instead of
reducing economic disparities it has
further accentuated them.

Now I come to the next queston. (Time
bell rings). I will take only two or three
more minutes, Madam. The next point is
about the loans advanced by the
financing institutions. The Birlas have
companies of the Mundra type
numbering at least 73 or 74. They have
companies in at least twelve important
countries outside through which under-
invoicing and over-invoicing—are done.
These Birla companies have taken loans
from governmental financing institutions
at least to a minimum of Rs. 85 crores in
1965-66 and 1966-67. From private
banks under their own control and by
way of internal accommodation
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they have utilised public deposits to the
extent of not less than Rs. 125 crores
during the three years, 1964-65, 1965-66
and 1966-67. In this connection I would
request the Government to find out what
loans have been given to the Birla
Companies by the Reserve Bank of India,
by the State Bank of India, by the
Industrial Development Corporation, by
the Unit Trust of India, the Industrial
Finance Corporation, the Re-finance
Corporation and by the Rehabilitation
Corporation of India especially for
rehabilitation of .cotton and jute
industrial units. According to my
information these institutions have under-
written debentures, preference shares and
equity shares in a very large way for the
Birla companies and when the market
was very dull and it was not possible for
others to place their debentures in the
market. This was done in collaboration
with each other. Similarly, they bought
shares and debentures and they advanced
large sums of long, medium and short
term loans.

Before sitting down I would like to
touch on two small points. The first is
about the cost structure of the various
industries running in the country in the
private as well as in the public sectors. I
would like to know from the Government
what steps have been taken by them to
find out exactly what is the cost of any
article produced by these industries, and
whether there is any section in the whole
Government of India which keeps
statistics about the cost of production,
whether cost accountants have been
appointed from time to time for the
various industries to find out the cost of
production. Or are we entirely at the
mercy of the industrialists and whatever
prices they say we have to agree to and
whatever increases they want we have to
accede? Is that the position? Is there any
control by the Government over the price
structure of the industries? This is a basic
point which needs looking into and unless
we know the cost of production it will not
be possible for us to stop the exploitation
of the consumers by the "big industries.
That is precisely what

[ 29 MAY 1967 ]

Industrial Planning 1102

and Licensina Policy

is needed. I would, therefore, plead with
the Government to agree to the
appointment of a Parliamentary Com-
mittee to look into the whole affair and to
submit their report after a thorough and
complete study of the question. That is
exactly what my amendment seeks to do
and I hope that amendment will be
accepted.

SHRI M. P. BHARGAVA: I beg t*
move my amendment, namely.

4. "That at the end of the motion, the
following be added, namely: —

'and having considered the same,
this  House recommends te
Government to appoint a committee
consisting of nine members to be
elected by the two Houses of
Parliament to study the con-
centration of wealth by the House of

(1]

Birlas and connected matters'.

The question was proposed.

SHRI NIREN GHOSH: May I make a
submission? Since the Prime Minister is
here now and there is a report in the
press that Shri Arjun Arora, a Member of
this House, has alleged, as far as I can
understand that two or three Ministers
are in the pay-roll of the Birlas, and since
he had also seen the Prime Minister, I
submit that the Prime Minister should get
up and tell the House what the position
is. It should be stated on the floor of the
House. After all, this is not a private
matter between the Prime Minister and
the hon. Member. It cannot be a private
matter between them and so I want a
statement to be made on the floor of the
House.

SHRI C. D. PANDE: Why?

SHRI BHUPESH GUPTA: It is very
necessary because the matter concerns

SHRI LOKANATH MISRA: May 1
make one submission. Madam, ©» this
matter? Normally I would not have
intervened, but this matter has been
published in the newspapers and
therefore it would be very dignified for
the Prime Minister, since she is
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present here and listening to all this and
since this matter has been raised now, to
give a clarification to the country. It is a
very serious matter, that a member of the
Prime Minister's Own party should have
made this allegation in the party meeting
and that it should have leaked out to the
press, that there are some Ministers in the
pay-roll of the Birlas or somebody in the
pay roll of the Birlas had been chosen and
taken by the Prime Minister into her
Cabinet. This is a very serious allegation.
If any Opposition Member had done it
then it would have been looked upon as
frivolous.

SHRI BHUPESH GUPTA: Why
should it be?

SHRI LOKANATH MISRA: You
know it is so, unless it is proved. I have
always proved it whenever I made any
allegation against any Minister. I have
proved it in the case of Shri T. T.
Krishnamachari. In the case of Shri Biju
Patnaik also I have proved it. But
whenever an allegation is made by
Members of the Opposition in this
House, unless it is proved, it is open to
the Prime Minister to say that it is a
frivolous charge.

THE DEPUTY CHAIRMAN: ¢« You
have made yourself clear.

SHRI LOKANATH MISRA: Madam,
it is a very serious charge and since the
Prime Minister is present here and she is
listening, let us get a clarification from|
the Prime Minister. Let her say|
categorically that there is nobody on the
pay roll of the Birlas who is in her
Cabinet or she does not know if anybody
was on the pay roll of Birlas who is in the
Cabinet. She can say that and then the
matter will be clarified.

THE DEPUTY CHAIRMAN: Now
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kindly listen to me.

SHRI BHUPESH GUPTA: Yes, it is
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Shri Arjun Arora not to divulge the
names. Iam not a naughty man.

THE DEPUTY CHAIRMAN: Please
sit down, Mr. Gupta. Let the business of
the House go ahead.

SHRI M. M. DHARIA: Madam,' on a
point of order. The motion moved by the
hon. Minister is under discussion and
when that is so, we cannot expect or
demand any explanation from the Prime
Minister. (Interruptions) I am on my
point of order and . . .

SHRI LOKANATH MISRA: Let the
Prime Minister say it.

THE DEPUTY CHAIRMAN: That
will do.

SHRI M. M. DHARIA: This issue
could be raised as a Calling Attention
notice or through some other motion and
this matter could be brought before the
House. But when this present motion is
being discussed, how can the hon.
Member get up and demand an
explanation? It is not according to
procedure.

THE DEPUTY CHAIRMAN: Yes,
yes. That will do. You please sit down.
Please do not side-track the debate in this
way.

SHRI LOKANATH MISRA: Let the
Prime Minister say.

1104

(Interruptions.)

THE DEPUTY CHAIRMAN: Order,
order. Please sit down. .

SHRI D. L. SEN GUPTA: Madam,
please listen to me. It is important. There
are some 50 Ministers, Cabinet
Ministers, Ministers of State Deputy
Ministers and so on.

AN HON. MEMBER: There are fifty
two of them.

SHRI D. L. SEN GUPTA: Two more?
Very well.

THE DEPUTY CHAIRMAN: But
what is your point?

SHRI D. L. SEN GUPTA: In one

minute I shall finish. Shri Arjun Arora, it
is said, made a  statement
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that some are on the pay roll of the Birlas.
So unless their names are given we will start
suspecting all the 52 of them. So at least to
clear up all the others, let the Prime Minister
say who these are.

THE DEPUTY CHAIRMAN: If the Prime
Minister wants to say anything she may do
so.

THE PRIME  MINISTER  AND
MINISTER OF ATOMIC ENERGY
(SHRIMATI INDIRA GANDHI: Madam
Deputy Chairman, the hon. Member said
just now that if the Opposition Members
make an allegation they should prove it; is it
not equal'y important for our own party
members also to prove any allegation they
make? Some general remarks were made by
Shri Arjun Arora but he has not said
anything specific to me.

SHRI BHUPESH GUPTA: No, no. He
was prepared to give the names. Did she ask
for the names?

(Interruptions.)
THE DEPUTY CHAIRMAN:
Bhupesh Gupta, you must take your seat.

SHRI BHUPESH GUPTA: The point is,
did the Prime Minister ask for the names?

Mr.

SHRI AKBAR ALI KHAN: After the
reply of the Prime Minister the whole matter
is closed.

SOME HON. MEMBERS: No, no.

SHRI NIREN GHOSH: No; how do you
say that? Under what rule?

(Interruptions.)

THE DEPUTY CHAIRMAN:
everyone to take their seats.

I want

Mr. Dhar'ia raised a point of order. Other
Members wanted to got some information
from the Prime Minister. The Prime Minister
has replied for the present. She may or may
not be able to give further information; that
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has to be seen later but today that

matter is closed.

SHRI BHUPESH GUPTA: Did she
ask for any names? That is what we
want to know.

(Interruptions.)

SHRI M. GOVINDA REDDY (My-
sore) : The Prime Minister has cate-
gorically said that Mr. Arjun Arora has
said nothing.

SHRI BHUPESH GUPTA: She can
look after herself. It has been shown
very clearly. Did she ask for the names
from Mr. Arjun Arora?

AN HON. MEMBER: Why shou:d
she?

”SHBT NIREN GHOSH And d1d Mr.

A Aot an SO E

Wt AT & MITE Zr
e wdr & faeg fadarfasre &
TELAAT FT T T F7AT | o
WA HLET A 19 FEYLCF 917 WYY
W 3F  oF & Vi # 9 1 wepw
HLET A ML qHo o & FrHA TH AT
#1 Fae fFar 2 fr 71 wrew fafeee
FT AT e (&ar § @A fafre
T a1 TR ¢ (% TAH! HoAT HLST
q Ay ;i'él’ FqaTaT £ 1 (Interruption.)
gl W9 i@ AT g s
& fawfr qoear &1 qanaT 6 g 8,
AL EraT At & g% | Sy1ar geen w3
ICi’?t""ﬂ'i".l (Interruption.) afg gw
€2, GV 9T T AT T2 &, T
qE A § gy, dadtr 94 g
A1 HT WIULT TW AT B 9 7
U o 9T § gardy e 93 agw
9 AT & Wt ara Ffaae arEr o
f oom gar & fag. g <frr & fag &
fermeme &1 fw ow 5o g w1 Had
& 35T =g |,
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THE DEPUTY CHAIRMAN: I Will
not allow you to make a speech «ow.
That will do.
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sfY TIHATIGT © WA WIT H GAAT
gl g fr e afs gz am &
gafa st ZaT<r v wnr A, 2w 9T
femmtsr &3¢0, gafan  gwsr #18
g ARl 2 | AT s A fafae e
wg 1 Z {3 3767 O qav 44 &, 1%
T4t g, at  sawt FAT T B AQqTT
TENE | WAF] IHTTH 9 fparar 4 §
f agr & wifaat =1 faemr & &2 s
giaT 2.
THE DEPUTY CHAIRMAN: The

Prime Minister has heard what Mr.
Rajnarain has said. ~Mr. Bhandari.

St THATCAY © AT OH qAE
% 7 afaard #1991 @ E 7
(Interruptions.) THE

DEPUTY CHAIRMAN: Have you
anything to say?

SHRIMATI INDIRA GANDHI: No;
nothing.

SHRI BHUPESH GUPTA: On a point
of order.

THE DEPUTY CHAIRMAN: What is
the point of order?

SHRI BHUPESH GUPTA: You listen
to me. Don't ask me in an angry mood.
Th, point of order is confused if you are
angry.

The point of order is this. An hon.
Member of this House says that in front
of four hon. Members Shri Arjun Arora
had said that he had given the.name; to
the Prime Minister. And the Prime
Minister pleads innocence about it.
Somebody must be correct; all cannot be.

THE DEPUTY CHAIRMAN: What
can you do about it?

SHRI NHIEN GHOSH: Let the Prime
Minister give us the names.

[ RAJYA SABHA ]
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SIHRI BHUPESH GUPTA: "Why
don't you tell the names? You need not
believe it.

SHRI NIREN" GHOSH: We know
you have got Birlamen in your Cabinet.
You tell us who they are.

(Interruptions.)

SHRI LOKANATH MISRA: On a
point of order. The difficulty is many of
the hon. Members have rot understood
what th, Prime Minister said The Prime
Minister has now thrown a challenge to
Mr. Arjun Arora to substantiate what he
says as she expects me and other Mem-
bers of the Opposition to substantiate if
we allege something. I thought Mr. Arjun
Arora had fled away but now I find he
has come back.

SHRI ARJUN ARORA: I never run
away.

SHRI LOKANATH MISRA: He can
give a personal explanation if he wants.
But the point is, he haa come back to the
House when we are in a state of
confusion. Now after the Prime Minister
has throw* a challenge to Mr. Arjun
Arora either to substantiate or to
withdraw —it amounts to withdrawal if
he would not substantiate it—it is up to
Mr Arjun Arora either to substantiate it
and publicly give the name* here or else
he has to withdraw it-

SHRI ARJUN ARORA: First of all I
want to say that [ never run away. I never
withdraw a thing which I say ' because I
generally speak with a sense of
responsibility. My name is Arjun and if
hon. Members have read Mahabharata
they will remember:

S AT ATHAT 23 A gy q (AAAH

h
as happened is, within my party I have
said certain things. Within their party
hon. Members of the Opposition say so
many things. Their parties are
unimportant.
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SHRI BHTJPESH GUPTA: Your

party is important because it is financed

by the Birlas?

(Interruptions)

THE DEPUTY CHAIRMAN: >rder,
order.

SHRI ARJUN ARORA: 1 know
something about the financing of other
political parties also including Comrade
Bhupesh Gupta's. So let him not provoke
me.

SHRI BHUPESH GUPTA: All right;
come to the point.

SHRI ARJUN ARORA: I have said
something in my party. It is an internal
party matter.

SHRI BHUPESH GUPTA: But you
spoke internally within the party over a
matter which is a public matter.

SHRI AKBAR ALI KHAN: May be;
what of that?

SHRI ARJUN ARORA: I think all
Tesponsible parties discuss matters of
public importance, and "°t frivolous
things. When I used to be a member of
the Communist Party 25 years back we
discussed political matters. Now that Mr.
Bhupesh Gupta is its leader, probably
they discuss frivolous things. Anyhow,
because our party is important, what we
had said inside the party .

SHRI BHUPESH GUPTA: We are not
concerned with our party. The only thing
is this, whether it is true that he said that
there were Birla-men in the Cabinet and
whether it is a fact that he gave the
names to the Prime Minister and|or the
Prime Minister asked for the names. It is
a simple question; just say you did or did
not.

SHRI ARJUN ARORA: I do not give
Mr. Bhupesh Gupta the right to cross-
examine me.

(Interruptions.)
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THE DEPUTY CHAIRMAN: What-
ever happened inside your party or
outside your party we are not concerned.
Before you came into the House they
from the Opposition side raised an issue
and the Prime Minister gave a particular
answer. Now, what have you to say in
regard U that answer? That is all. I do
not want to hear more than that.

SHRI CHANDRA  SHEKHAR:
Madam Deputy Chairman, I have *
submission to make. The Opposition
rightly raised the question. It is given in
the Press and I- agree that it is a matter of
public importance. And the hon. Prime
Minister has said that Mr. Arjun Arora
mada some general remarks and that it is
equally important for Mm to substantiate
those charges. I shall request you to give
the Prime Minister and Shri Arjun Arora
time when they will discuss matters bet-
ween themselves.  (Interruptions).

SHRI NIREN GHOSH: It is not a
personal matter between them.

SHRI CHANDRA SHEKHAR: Mr.
Niren Ghosh, suppose a Member in the
Opposition makes an allegation. Will it
be open to us to ask you at the same time
to prove it? Cannot he take time? If any
Member raises it as an issue, he will
require time.

(Interruptions.)

THE DEPUTY CHAIRMAN: Order,
order.

= AT
frdas a8 71 2 )

AT, ow

Iwrafa - 740, T8, AT A

."

4

w| TEATOEAN AT gAET fAaE
o 3 &, Ffe et & = & oA
g, WIT HE U AT & 1 & wew gra
qF FATELIT ATAAT A18aT § | 981 agd
¥ qUd ey §, Aave aoq a1 A F )
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fafew mifemae v 1€ g7 odt 7ordr
ga1 #, s wfeer a@f & fadt wEmea
griEf dfifen & a7 w7 & & @1 gwd
dfans ¥ 0 fafam< & 1 e fagmr
¥ Gar &a € Wiz o it 3951wt
# gz 4 fgo o @1 ag faager
SHTE A TH R LT FES & wi<
T FAT A AT gh T CH OF fame
W1 Fgi @i dow wifzd | ag ofeaw
FEYET g | FE (%7 9T &7 oA
72t ¢ | fafzw gifemmee s = ow
ag % f7 ffave & &1 v F
grg § wfae qEf & ow s &
TR e mAfRET Oy § sy
faez 7 3mr arn g wiefmedt 3 a1y
FaE Al | & 9T @@ W oA
F@T § | (Interruption) ¥ w(q
AT o F T gy § fad @w
&ar g far s o a7 v H ol gl
1 A 7 T 2, 30 Wl @ Mgt
wgwafuue FE &1 A1 g | F
gt g wred gva f ot s ag
w1 fo #fqqe ¥ I (afas< & siv
faar & 47 @ §, 9 w7 wq=r S
T FE

THE DEPUTY CHAIRMAN:
Please take your seat,

&Y T - fEd, ITwesT
#r§ s fon @@ v gwdr
He will have to say it

THE DEPUTY CHAIRMAN: Mr.
Arora, have you got to say anything?
Please do it in the shortest possible
time,

SHRI ARJUN ARORA: Yes, Madam,
If there are no interruptions, I will
be very brief, but if there are inter-
ruptions, as a humble parliamentarian,

1 should meet every interruption,

whether from this side or that side,
Whatever 1 have done, Madam, is an
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internal matter of our Party. When I talked
to Mrs. Indira Gandhi on Friday, I did not
talk to her as Prime Minister. I talked to her
as the leader of my Party and I am not
prepared to tell Messrs. Rajnarain Singh and
Bhupesh Gupta the internal affairs of my
Party.

SHRI BHUPESH GUPTA: This is the
point.

SHRI ARJUN ARORA: Mr. Bhupesh
Gupta should not try to interrupt. Only last
night Mr. Rajnarain Singh and I travelled in
the same compartment. We talked many
things, discussed many things, in a friendly
manner. Now, I do not want all of them to
go on the records of thi; House. So, there is
no occasion for anybody to get nervous. My
Party is a great Party. My Party stands on
principles of non-violence and truth.

SHRI LOKANATH MISRA: You have
made it greater.

SHRI ARJUN ARORA: I am sure my
Party will justly examine the statement
which I made in my Party and the decision
of my Party will please Members from both
sides of this House and the country. Apart
from that I do not want to say anything.

SHRI BHUPESH GUPTA: You rule on it.
We will take it. The issue is not whether we
would like them to divulge any Party secrets
at all. All that we are concerned with is a
matter, which you will agree, which is of
very great public importance. Now, Mr.
Arjun Arora is a member of the ruling party.
He said or is reported to have said that there
are some Birla men in the Cabinet. He has
not withdrawn that. Neither he has said it.
Therefore that statement stands. We are
faced with a statement by an hon. Member
of this House that there are some people of
the Birlas planted in the Cabinet. This is the
issue. Therefore, the Prime Minister was
good enough to ; <«t up and say that he
mentioned cer-
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tain things. I can understand her saying
that. AH that remains to be done or
known is whether names were suggested
either at her instance or directly by her. If
not, since Mr. Arjun Arora still maintains
that statement. May I request you, on
behalf of the House, to direct the Prime
Minister to ask Mr. Arjun Arora to
submit the names and then the Prime
Minister should come and .make a
statement here.
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THE DEPUTY CHAIRMAN: Now,
no more on this.

o TIAREn ¢ g7 wiEes W
ATEE ) WO WU A SH e &
AT A2 FTT AFA |
I stand on

SHRI D. L. SEN GUPTA:
a point of privilege.

THE DEPUTY CHAIRMAN: What
privilege?

SHRI D. L. SEN GUPTA: The Prime
Minister has said that Mr. Arjun Arora
has not given her any name, whereas Mr.
Arjun Arora has himself said that he has
given the names; not to the Prime
Minister but as the leader of his Party. It
is a split personality. The Prime Minister
as leader does not appeal to xa. I submit
that the Prime Minister while making her
statement has suppressed the truth and
she should make a statement here and
now what names she has got from Mr.
Arjun Arora.

THE DEPUTY CHAIRMAN: Now, I
do not think there is anything of privilege
in this. There were certain questions
raised and the Prime Minister gave a
certain answer. If you want to speak

{Interruptions’)
SHRI RAJNARAIN: We also know
the rules.
St 1A qEA F i@l F AT @l
W &, Ja LA F fagw &1 w1 & @
A3 & 1 3T F9T TG HAT 9% TLAE
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#g W ¢ (® wia ader ft 7 o
IR Tl T AET T AT HUATT
arga & w1 f5 #9 aei w1 v 2w
T 398 A9 @ AL AT WE | uq
AT 5 A39 1 I Q1 07 418 Gr
& w3 f & fafae< faar @ 97 &ac

F AT FITZaEFIWE &
SHRIMATI INDIRA GANDHI: 1
would request hon. Members to read the
records as to what exactly I have said
just now in the House and also what Shri

Arjun Arora has said. I did not mention
the word 'name* in my statement.

THE DEPUTY CHAIRMAN: That
will do. Mr. Bhandari.

s gea Ty Wit ;- dew fady
FATAA, At gardy & g¥fegy awEian
qifedt & 417 ® o1 oF  wAio
fedte gare A @t 2, 3@ 9T Ew am
F9l ®¢ 1§ § | "aroma wfzfor
fedté s a% aea1T & grar 7@ @
SITAT, T4 a% IH T4l A8l a9 | TF
fediz grmifas ¥=g & wft &1 w4
WEREA A AT AXTeA A GHATT F AY,
FT AT [oRardl &1 &9 &7 B
Fwifomr 71 & % 39 & Waweg g
THFT WHUA Gl AT 1 9T §aT |
agara Qa1 JE0 gl aiad 1 az et
fxa¥e wT oF T € Wi gy A
BuAT A a7 gHH HAT ATES gHT §
AT ST ATT FT FA(T BT ATIRT £ AT
# gz fadzn wom agm % &9 F9zq
fr va < &1 v Foma e § gam)
S agl T F{er HIUA AT qrar 47
T WY WA AT F TH a6
afqat 47 #v<d wfaar feaawd w95
qrE A, a7 UF AATI AT G
frasrewg &1 A9 w9 ¢ |
Fra o wis gAr ey ) qg v
ST 3 (Taz § ardh wrgdtan 51 (e
g 0w g WK gEfead
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argatan ofeeft & fraet a7 sge
FOAT g AT AR FRIETT
faz At g & arg wfaofea
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fear Huw faare merdar g frew
wua gM H | Aifaat a9 w3 § WieeT
Hifadi & wrary 97 AT ge 8,
4 et &1 w81 grew 7 &1, 3 fraai
# ffwet aw & q=faar awa w7
YT I qAfA9T F1 AT THKE qF, IV
wafaat & mrave g7 fadt arfew &
ATHTAT R (Re—3T TEfaEl 9%
T T AT S AT AHH H AT FAATE |
wE 74 & g A w1 oA foid #ieg
a9 F a1z Wt AT ATE ®od &
vy ¥ gw foiE o waf gees g )
qgl 9 I F qre av fagan
it #Tamg farn &0

g1 gT = g A A9 gaAe |
warmfadl & £9 aiteer 5o g |
I FAHETT T T AT, ITFA-
T & T8 I3 ¥ qAqUEr 2, 2
qiffear &1 o 2wl qvgaefme
faar & 7 gor st g faaramegz 21
HIA T e A e 16T
HiwEI & wae | w@d A ara A
et fear ¢ 50 wiwsl & mane
9 IFA AT FF AT FATT H A
HIfT ¥7 7 Wiws G AR &, A SMET
gaxt faeraz qof =0 3 frvaada 7@
£ 13 ¥ argug IR FH AT qA
ey ¥1 wifurw w1 & g Avw B W
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aFar § f ofr gordy 7 oot v
fite ¥ gt senfos el Fart i
AR A gI M I awew ¥
3eae T a1 s s @ar
sz foaw ofr dveifos dear 8
g wfas sfuwmcara 5@ @
@ &, AERETr ¥ & ¥ it
wrATifafes s #1 faainr s
o RE I HG F W § T FAAIH
frdsa agt a7 w@d | ag @ ag o
qara fw gardt sfaw &if few a3
F33ua W e, el gefeggq ane-
e mfesft % e dfew anfiai ¥
1, v feft ft wwT ¥ FE-
FOT FT 4l w9 4r gw
wfafesw & fomcaa seam s
§ 1 4e A awrf wf, 9% wEAE
vl 7 Fafé & gweg 7 g faare
gz fau &, o fazar 1 g Fea
7 Sut fea ST &1 w4
FF F1 A & , WA A s F
& foger fadi # , 380 %8 gargw famg,
FAFT GAT A1ZT AT FI1 Forad &Y
wf, 39 K WA F wAH WS
gaeny < fag v W faaar aq7
grT TfEy a1 FaaT gqe A gut M7
qLHIT R A3 U FD AW T TR
Feque £ faq | agg A wel
qgd F W A, AZ wEEAH W9 W@
# 1 gwawd &gk ad et avg A
wrEvAe fow rEA &7 HIT TURT AET,
afea & g0 @ 1 Fead Fed &
a@f g o west & g feaEe
417 §T 7R T\ AAF HAG TAAAT
waedt 7 fower fadll o aga drqzara
Fravrq fean, enffa ooy 51 W
e frar fr o fagm st & OF
Feaq % aaeg § foga feqi WO
HIET SETAT AT SART A G 17E, TAH
ag wEar & f& wrest gt e n



1117 Motion re

Interim Revort on

T oA fe 37 =i e @it @
FgiA TIAN AT AT IR TF AT
it g, et e & oaTs, gard
Aifadi & gare vw & fag #iT 9a-
gifafers Z3dT F1 0w F wfT g7
FLHETT w1 5q17 Agee fwarar | @5
7w 2 oast wwrer weg g o At
QAT F wAT FART I G497 AT T
My T 9w T® ) 9EE Iw A
®IATT T TEF AT, AT A
¥ATAT, v a9 a% AT 99§ a4
TR F1 wgfaai F @I 0 T 99
W AR AT T GHA a4 AW g
T AT T FL W@ 8 F4T gawl
w1y fower fadi #rag gzar 487 2
o wTor adifaw  afefeafagy &
q@T FAT & qA qE UL TH
Feorg fear wan, o ATET S &
faeg ot fagam <t @ g @AY
oF awg 48 W & fF wiw aw wwd
renfirs Al o fqraar FaEar
wga § WTIE # 79 Faead AE
9 7 g1, wANtates 23 91
g aFE g fadrae #1 @
fearmar & a1 gw weifas -
TR F W 9T ATHIA  HIET
PH AAANET @ FAT @ §
gafawa #x5w9 fa7 s e g, wrwrga
fawr ¥ %8 99T T 507 A )
At & fadl aF gagdt # =4 gd
ad wz g et @ o § 0
AT T 9T T w7 A= g
wrfeg

femez ®OY a3 A g w
A9 IT AN FAAFE AT FwAWA
THGIT  HG Jo T@AT AE AET |
F et saar v s By asiaw
TS F a9 ¥ gHnifafes caqw
TAF 9T | §H TP F AT EEA
oAt Sefgaw amgatan arfedt @ars
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iR ww Fogfag 7 97 @ &
A 3T wHA g AT @ 7 faare
T Tifey A F@ gl ¥ AW
#fga T8 WA w AW ¥ vy FT
aArgEe a7 &7 qfenEr wyAT Tz o
e 77 faare admr at o sefeaw
argafen dify = foaffe =@ o
ATEHT A1 qgfadl FT AT FTE A
HIE AT I FE o 7@ G

sfraerd At g d v ow
TUT T WOT AW H TF WGEH
& fong &% @i w1 SvEEw & &
EEFAT 1, g9 AN # 7= 0%
oo qar wT wigg @ 5§ wYan-
FTH AT AW qF | IR W
& & fon® et a8 g w6 &
=t gardr ¥ we fOR F §E 15
F qiad W St wer gagd awi @
TGT T AEATE -

“Licensing has been one of the
successful instrumentg of the volicy
during the Second Plan periog to
create the urge to industrialise”

et Fag sgRAR T & -

"Now the urge is there In spite of
the foreign exchange crisis and so is a
much greater degree Of familiarity
with new technology, and, in a way,
things are simplified in so far as
additional output comes from existing
rather than new units."

& e g i Fony aficfeafodt & o
syariaTr fr Afy amr @ i ogw
T TA ATTIAEAT Gy | W7 gw A
T & TG A0 ARLTEN T AL €T
Srwe a1 FrETT T I ZRT av e o
Tz ardy furrad dar g & # s
T 7rer forgat foear o @ & faosat
fergeam % o s &t eaen afesre
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[+t a=ee fag wandh]
faar mr — ag 7 gaT | W@ ww
FATLAT FH0L q50 I9 F07 F famr
TR, TAEW A AAFT T |
AT F07 45 for ww & A=
e agr W sfeaw avg Ffaw e
FIAATCT FT T w E B v
gL T fefeaarsing & Gwag)
I 99 & for wre am oqm
TareT & @ s for 7 wka v
T fegr A feepama & g

g faw @f, frgera & afy @y
w2 A TE Az § owdt awwA

LR ARAR R e
fedt s w1 5T faan aan, zardy
aig¥iar  vfasr § e i ¥
AT, AL IAG g W A ey
afe v fodt &7 % O o amds
AT 2 #i7 g4 q47 wiAr a1 57
7 ¥ 470 9T 34 A9 71 o949
A AT Fa3 a2 eedw § fgm
e AgTq waw & 74, IFH AIHe
I F F (77 K€ Ie0E AFT A5
frar wtz gafiyy Gesre & 74 =gis
HEIT A 4T | AT AT wT AT AT
f‘-T-i‘_rglﬁ TARAT § 6 AR 74T wdaa
qarid 4t wifow 3l & o W
W WIAE ATAT 9 gaT AGHA S
fFr o3, 98 o snetdl § a2 Faen-
EUSERARES 1 A 2 (s (L
a1 g543 fedr mr fprs ot fed” 2
& T4 A29 ove €3z Wi aETAy
[T w1 wiEr 2 A AN W ¥
w1 2 B 2w g Sz A A fat
fex oy 2, vadt 55 wEww g 2,
IFT §3 GRS 0 w F #
M o3 § wrefada o g oy #
TA Ay fvn ey s € At AT
“am g wre g4 wgvea g ferd
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#1 faorz w7 & @y A wbw
FLH, 74 afefeafh 1 e i gt
Fuft 5 free e gz faew fea o
Ak 398 ¥ argdg fFaq fag a3,
1T AL A & AqaTT 9 g1 §
T 161 wETEw G 5 fawer
AT 37 d1aT & I &g a0 a5y
sarar o fgar o awan €, 9g @ oY
faar sty ot 2, & qEi a7 G A
77 161 famn war, w4y co0 w7 feur
T o7 T FA9 61 TR0 faqr  wEr
T % faam v o AT 0w
e U agfa F W« WY gua @war
2 fr 3z gy aafa s mfaw aft
ST &, A% 377 3T FALNA § A A
T 77 avg a1 fine g = aw gafasn
FX fip o AT Fm Ao e o

Far f A1 gOTEr T da o av
o %7 2, AW o7 F 60 wAe
4 9% qAfas $EONES AIAT o WY,
q@ I AT T =gar O G f TF
gred § o 2y 7 B & 4 X
ArgAafon &t 9 wew azfa A
T Hor A A 4y 2, dsfemw
srrgitafan & ag @@ wnr gA g AW
A ZRET HIE 9w A F | T
2 &1A 1 o i w7 & wiiaer 15y
? fr for 8ol YW oA BT WE
qgf e w1 47 = fefi o ¥
Zoal apaar A fadr 1 et
AT FAZ0 A1 qiE W ooy are G T
1A BY AR & FAS AN 1 ST AT
af e T AT 97 97 @ 1T
¥ Frargafan £ ffs &1 ey
Aga T AT W AW A TEET A
ArgAa A1 qratedt ¥ qay G
oo ZHHT 79 A 9 ara fasre
FTT AfEA | WAL A AT AL
or fau F T gw w@ Adn qe
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gy & 5 o o &7 g faelt swwr ) and wafedl & o e & @

#1 gfez ¥ Tquifa fear & saa
Frawor 7 71, 92 EdfEa i at s=
Aifr Y g7 AUA, gW OF &1 299 |
SATET ARAT A X, gW AT qg At
fraifa &€ 5 Bt gt gow w1
AMEAT ] H AT FY FA AT WA
# grw fedl ag & ssard aff et
&Y &% TF 41§35 T, OF 1 Rl 5,
oF I 97 W AEAT [ A7 agfq A
qzaq F7 BifwOw L | W AFA A
Trd aar g et eqd AR
9T W TR A arhg fratom
o &, 37 9T gH vqmar fa|re w7
Les |

& @ g 7 I 98w fw
ATATAT AOFT Wqarar war, Far
TgT 9T UF qgT T @ANT I
forar & B 237 ot ool a% & IR
Frar a7z gww ‘oA s fam
TrgAfar  wA2T & Ao & a7 T
AZ W€ AT WA FIET FE A F
AIEFA AT gATTT A48 | F SvAT
Tgar § & T wEa gEw 3 oam
T A, AL AASTC A ST FT daq
R TC A FFH 2 Ay wafa feaw
aa & warg af, feq AWl ¥ oo
Ia¥ fay sagm T fardrare & ar fafa-
fefaa aga & awr  fadmre §
STrTATd ¥ T AT #r o9 ger
ifg?r AT a7 S(T Fa4 TF FIF 7F
grdfifea 7 ¢ ag @t 9% 34T we-
Teqt dfza g 5 wwe gw dfew &
UFT &1 wrfow 730 A7 T a1 FEra
a9 9F< &0 mEl 97 fwar war
frare ar ga it w1§ + 13f7 @@ o
W FIAT ATGS &, AT AT AT A=A
AR &, A1 W Ay 13fq ware w
gy £ faad v dgardma 4 21
u%, a§ A9 A6 4T AWM | W
G4 RS—T7.

9| odae FElElww 97 Fae
EEEl 9T & wAEW A1 97 W
T F  ggfa s @A w@-
fad da fraea & & wiw @1 old
aw ardt qgfedl &t for awg & @170
fFar & =@y W= @1 s Wi
fomeft ferity wfereftar it foeelt o & &
1§ ara AT A § | g avEs
wiw  gHr wifgy | AzerEsew  ar
FALUT A6 379 OF & 9 7 a1 7
A Fawdgwmr Y | Ig aw@
g 2 fF g9 AWl 7 sl 9
teilo ¥ R gl A agw e
fomre FeF QR aga &t st o
afasre o § 1w R AR A
WY oY 5T @ F 9iET www o
& e F o st gt &g |
e F 30 wAZE Fan # o fey
1956~57 @ fwar war sa ¥ 98 awy
ZIeT #7 T 99ZH 157 FUF F1 47
AT 919 1965-66 ¥ Iaw! 396
FUT T A1 sz &y & feedr
g g8 ¥\ 239 FLFAT ¥
frdt &1 a1 7 ¥ Wy afew
fagar #1 1965 ¥ w¥zg A 266
FOT W FT 911 a1 d W 91X
& Fremgawa &1 & 2w G wwwar |
#fr ag §9 vafa & a7 of & food
59 auf ¥ % g0 OF OF T F1 7!
FAd frda & FIATC Oied § W% ouw!
forere @ A1 o @ E ) T
gFTe ¥ FAw v faw wman § f
T g araY, wEE,  saar afem
s & WHR 9% q4l §T IAET,
@ fadrz #7, wow O ¥ w3w A
s FAT Adr wTg 0 Ag wafa
g g T g & oy wfeew  fed
€1 wwe ¥ @y dfew @t we
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[ g=efrr wnd)
WAN | WL AEET R AT
g a1 Fowor & fageat a9
gy | FEAETTT FF ' oawar 2
37 AT AA #T ag F a1 F7 FOH
forsme afYfor

utwr & g w7 A AE,
wA1 wAen #1, Figw a5, F
g ardr &y wrdr frniE & @ wrwdara
o% fa=TT F9F F qF TF W9 97 FeE
& wsqy fotg B =nfighr e o oY 5w
oY zu qrg¥z A& o = war 2
ga% fan @rzdfemn grvgs & ar
g | WA ATEART T @I A
2 5 7 afs smw O 912 @2 awr
qgifor  SreAEES &7 T AE
T q, A1 gFafadi o o=@ &
Tft WA Wy, Swer argaw mE o
w7z w7 741 fF fagan T 99
# ot & KT A ® & Freer g o0 §, w9
T AT # 0 A T SEE Ay
TAARE Y MFEET FIA A B0
T 7?7 A7 G G 19T
iz #1 o= Y wnfgl 1w fagen
& FEA AT OF TOETL 71 WIL Az
HC gFAT &, wuAr Ari ACHEl ¥,
wATATfoE & AORTC WIT HOEIC Y
qrér wAfra?r #1, gA4 47 97 UaE-
@y & O & gEfgee Al
oifadT & @t fagral &1 @ 3
ZATEIAT F1 TFAT 05T A I
o grezigz  wv fzar v @ wid 3w
qTHE W T AT A
F A g7 T A1 owew ey
st mfed & 72 ' W @ A
T w7 § oawg § fw oadl giv e
3w 3w w1 5 g w7 we
AT FT, WG AET FHATE] &
fgqir ®y wifor 7t @ —fen
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# omaar §, 39 AW ¥ aw ¥ 34
o difadt & avow oY gam-
qifaai aF wR & FTow, nedAfew
QAT & F10, AL Aewaw wy Faf
T3 &1 Y & owEE gy & 2
AT g1 @1 & | gAYy wrE s
¥ aw & foit faly oY oo a9
FT 99 7 w7, gaw fFdr 1 war 7
gt & fElt wgodt A T
w0 A A, A qgF gy wiw
%Y 2 5 orgr ot et qrft sra 3
@ vF wAwAve woid  qan
it gwaET § qF off gt fagrd
1T F GEAT F1 awdT T F 74 g
g 1 o7 IaF "Ew F ofw qand v
foam  efeaw == & foediv
59 97 § wEE 5§ ) waw)
sw &2y #faw feft o 51 =g
FAFT A Ara ad FT FI F IAR
IgF MY qrHg sifay | STWw WY
AT W1gd 3 # 99 § fAdaw e -
ug wa i 5 71 af o &, ¥ s
HYa# fei & g Wil ®Y o F, @
A & Tl @edy aay & |
19 T6H | A& FTHGAT il Aifaat &1
wafga #1 Ffee & gram w1 Fwifow
Lokl

& arga g fw 3w w1 oo
2, 3w T sy e Tt e,
AICTTATT HT FTH TIF L wreifow
FY gw foar a=ams @ aF, fomer
afews & iy Fat # fwfog w7 o,
IEAIIESr § | WIS T4 T AR FT
g ferras &) vt & fr wad faganch
ot §® WX wanmiEE & sream
fipelt w wrer % ifwe & wremrs soe
& gl § gaw ORETr §iW s
g A1 ww IEN § OOgT K7 ArEen
a1 frwfor grar 8 4
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& wowaT § S ATy s ar A g W17 faw i et & g s s
&, W aTHY SRl 9T A g% Y TAwy 0 S wAfaw iy w6
farere i e Ag) 1A o1 7Ed gy qurg MW (A9 | ¥§lad W Y gL ®
& fi 0wz ¥ swer s it # sty AT F wgare o, fow At
eqrfae il 3wt § TETrT A weqar F1 A WrAVTHAT AE @ & 37 -
&x1 7@ Y Wfgw | gz fee ard T W AR T g E IA-
T e Zfer & 2ey A arg gy O 1 AEHCET @ 97T O FL
F oW wET U W WY A AT AT & STErT 9T W
ffafes £ frmfn g g strorary & 67 A aga s aw 3 W
F & ANfrw e &1 ard Gar o @y WA aF &7 &ra Aifadl q§ o e
w2 wifas ot ®Y, wfr da w0 A § 7 Oy & E A OfAR
At WEET § 4% w7 91 Fifow qrop Wiz @ G4 & oo w10
a1, @1 WY Az At 2 ) Erfar wre IEN Wl SETTE U AT o w9
faaTT ¥ WIETCqT U0F 0F Sy i g@ A &4 (H41 AR AT AIATEY AGY F A
dror Ft Tz wiez F A wifow EA L gETETE

s a1 & THE DEPUTY CHAIRMAN: I may inform
o W 5 5 AW T Y the House that the House will sit till 6 P.M. as

¥ IF ST A AT W AT there are very many speakers.

& gw 3fee & g F@ar ag) 2ga

dzareaiad oW g # o gwuc g1 SHRI LOKANATH MISRA: Madam, we can
gAmifafzs #T T oF g § have an additional day.

@’ j" 33 E-;ﬂ.t mﬁ‘l'j” il tﬁ'amsra' THE DEPUTY CHAIRMAN: From the
T F AT T A 3w announcement of the business, there is no

& fawr waw wa@ =nfgy additional day. If more Members have to speak
' we must sit for longer time. We will sit till 9
_ P.M. Mr. Chinai.
P ox W faqgw & s
sigat | % sigar g & wisr @@ [THE VICE-CHAIRMAN (SHRIM. P. BHARGAVA)

ST & faow a7 s gy the Chair]

FTW@E A gw awd § (% U9 8§ SRl BABUBHAI M.  CHINAI
g9t A ArEfaEr @1 uw fyarsr (Maharashtra): Mr. Vice-Chairman, Sir, I am of

A e 3 th, opinion that Dr. Hazari's report is a very
ot %” T & fa ¥ t‘{:ﬂ]a fr valuable document. Also, I think, Dr. Hazari has

w9 @7 F1 fa5a &di ¥ 912 T7 done well in spelling out the principal
qr Famr G490 %1 uw o @s1 fqwior shortcomings of the present system of industrial

- et 3 ey licensing and has come to the worthwhile
TEIATF T qat & A oo conclusion that the deficiencies cannot be

F1 OF AHUT FATL ATAA 9T € | remedied by procedure or administrative
T B9 I ARG T W9 49 & Fw changes. The recommendations ought to be
et & ar 7 A9 T w T Ay 37 looked at from socio-economic perspective.

FTS AT T T&T (AT o7 01 G

oY gHET 2, WTE IEM IH THTT AT

T ARGl 9%F  FE A1 wAem

F 2w g A sEfam

¥ @ &1 77 Tt gfezqi ¥ fqare ¢
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[Shri Babubhai M. Chinai.]

Sir, I for one feel that the suggestion
for achieving industrial targets through
adjustment of broad policies of taxation,
credit, prices and allocation of foreign
exchange should be welcome.

Dr. Hazari has not faced th, problem of
retaining the licensing system and also
bringing about delicensing sparely. In
this connection I would like to draw the
attention of the Study Team of the
Administrative Reforms which has said
that the licensing system has not led to
the achievement of the socio-economic
objective for which it was designed. Dr
Hazari has also suggested that if licences
cannot be given up completely, then
there should be an exemption limit of a
crore of rupees. He has also suggested to
draw up a list of priority industries and
that the Government should see that all
the pre-requisite of implementing these
schemes under those licences, namely,
foreign exchange, collaboration, know-
how, Indian resources etc. should, first of
all, be assured to the parties concerned. I
personally feel that this is a very
welcome suggestion of Dr. Hazari.

There are certain controversial sug-
gestions also. It says that certain tra-
ditional industrial activities should be
closed in future to the specified ten or
fifteen largest business groups and their
associates. Another suggestion is one lice
ace should be given to one group of
industries. The third one is that a project
of Rs. 1 crore and above should be
i.onsidered only if the whole project is
/ully before the Government with all t*ie
necessary paraphernalia like foreign
collaboration, foreign investment, rupee
resources, raw material availability, etc.
Just like when one wants to build a
house, he prepares the plan in advance.
This simile, ace jrding to me, is not
befitting to the piesent industrial
licensing system. And fourthly, he has
suggested a system of package licence
which is something like the tender
system.

[ RAJYA SABHA ]
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Now if we look to these suggestions, I
personally feel that these are the
suggestions which would retard the
industrial progress of this country. Take,
for example, the last one which says that
you should give licences by the tender
system, if the tender system is going to
be adopted in this country, then all the
objections Which I heard here this
morning are going to be perpetuated and
still more strongly perpetuated than they
are at present. Therefore, we will have to
think in terms of other measures to bring
about the socio-economic policy into
function and operation, as, for example,
our texation policy, our price fixation
policy, our foreign exchange
availability—these are the things by
which you can screw the industrialists
who come for permission to have
industries in this country.

Then, Sir, we have also to consider it
from a larger perspective and in the light
of what has been said by the Monopolies
Inquiry Commission. Here I would like
to draw the attention of my friends here
in this House to what the Monopolies
Inquiry Commission has said. Number
one, "Big business has done much for the
country's economic betterment and as a
consequence, for the alleviation of the
poor man's misery." Number two, "What
little development there is owes much to
the adventure and skill of a few men who
have in the process succeeded also in
becoming 'big business'. It is also fair to
state that these men have gone on often
to push forward development of further
industries, which has been to the
advantage of the country." Thirdly, "Big
business has generally been able to
supply over years considerable amount of
managerial skill of high quality, so that
production has been high, profits have
ben good and failures comparatively few
in number." And number four, "Big
business has been able to attract and
obtain foreign collaboration and such
collaboration has helped the starting of
many new industries specially by
supplying the essential machinery and
technical know-how."
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Now, Sir, much has been said in
connection with the Hazari Report, in
connection with the house of Birlas. I
must frankly at the very outset say that I
hold no brief for the house of Birlas. I
only look to this question from the point
of view of industrial development in this
country. Therefore, whether the Birlas
got more licences or not, whether the
Birlas monopolised licences by some
methods or not, I am not concerned.
What T am concerned with is whether
Messrs. Birlas implemented the licences
they got or not or they produced wealth
in this country or not. If they have
produced wealth in this country, by all
means we will have to congratulate them.
And what is the position about the
licences also? 1 personally know that
some of the licences mentioned in
Statement A of the Hazari Report are not
Birla concerns at all. The Birlas have
only a little financial interest in them.
They have no voice in the management or
decision-making. After all what is the
definition of a corporate group? A corpo-
rate group is denned as "consisting of
units which are subject to the decision-
making power of a common authority."
And I know for a fact that in certain
ceases, there is no decision which the
Birlas can take in those industries and,
therefore, it would be wrong to say that
those industries fall under the Birla
Group of industries.

Now, Sir, I want to draw your atten-
tion to another point. Dr. Hazari, in his
own report, has very grudgingly given a
compliment at one place. He has said
"Birla appears to have reduced the
import component substantially." Is this
not in the interest of the country and if
they have done so, as Dr. Hazari himself
has said, why should we grudge it? I
think, Sir, this requires a closer attention
of the hon. Members.

Then, Sir, the Birla group of
industries, we are told, have got licences
by cornering them and not allowed
others to compete. This, I think, is an
exaggerated picture. In
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9$ years of Industrial Licensing Policy,

they have got 28 per cent of the licences

no doubt. But they have, by and large,

implemented this 28 per cent and have

created wealth in this country.

Now, so far as the licensing system is
concerned, it is not that it is in the hands
of one man or two men or three men.
The Licensing Committee consists of a
representative of the Finance Ministry, a
representative of the Industry Ministry, a
representative of  the Planning
Commission, a representative of the
Commerce Ministry and it also includes
the Director of Industry of every State. . .

SHRI D. L. SEN GUPTA: That is the
danger. They are in their pocket

SHRI BABUBHAI M. CHINAI: One
of these days, I will not be surprised if I
see you in their pocket. Therefore, to say
that the Industry representative, the
Commerce representative, the Finance
representative, the Planning Commission
representative and every Director of
Industry of the States are in their pocket
is rather an exaggeration and I think
nobody would believe that. I can quite
understand if one or two persons are
their friends, but to say that everybody is
in their pocket is, I think, very irrelevant
and very uncharitable both to the House
of Birlas and to those officers who have
been functioning very honestly and
sincerely and have put in hard work.
Therefore, I would submit that it is not a
fact.

Much has been said in connection with
the bamboo supplied for the rayon julp
factory in Kerala. As one who is in that
line, I would like to throw some light on
this. No doubt, the Birlas did offer Rs.
2.80 to the Kerala Government. But there
is competition between State and State.
No sooner the other States—especially
the Chief Minister and the Industries
Minister of other States—came to know
that the Birlas wanted to put up a pulp
factory, then they all
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rushed ot Mr. Birla. They started offering
all sorts of concessions to them. Any
businessman in the place of Mr. Birla—
even I, if I was there— would have
asked for further concessions from the
Kerala Government and it is in the
fitness of things that Mr. Birla bargained
and got it for Re. 1.

DR. M. M. S. SIDDHU (Uttar Pra-
desh) : All the States are at his feet?

SHRI BABUBHAI M. CHINAL It Is
not a question of all the States being at
his feet. . .

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): Having agreed in letter
that Rs. 2.80 would be the rate, is it
bargain to ask for Re. 1?

SHRI BABUBHAI M. CHINAIL;, Of
course, why not? If the deal was not
closed and negotiations were going on,
Babubhai Chinai has every right to
bargain with other States, especially the
Kerala Government and get as low a
price as possible. In our own case, I may
tell you, we wanted to put up a pulp
factory in Mysore, on behalf of the
National Rayons. All the arrangements
were made. We were then approached by
two other States. And will you believe
me, when we were going to Mysore, the
then Minister of Industry thought we
were foreigners in this country. In spite
of that, in fairness to the Chief Minister
of Mysore. he came to our help and
ironed out everything. In the meanwhile,
the capital market became stuck down.
Another State came and offered us better
terms. And we are planning to have an
agreement with that State. Why should
we not have it? Are we bound to go to
Mysore even though we get better terms
from another State? Certainly not. And
therefore, Sir, what I would like to say is
this. Please do not read too much into
this; it is a fact that they got the rayon
pulp at one rupee in place of Rs. 2.80.

Then, Sir, it has been said . . . (Time

bell rings)

[ RAJYA SABHA ]

Industrial Planning 1132

and Licensing Policy

Sir, I have taken only ten minutes, and
five minutes more remain.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): No, you have taken 14]
minutes so far. You started at 4.5.

SHRI BABUBHAI M. CHINALI: Well,
Sir, it has been said that Rs. 42 crores
worth of synthetic yarn was imported
and that most of it went to Birlas. The
latter—the reference to Birla's share of
it—is far away from truth. Out of 2 lacs
of looms in the country Birlas have about
300—400 looms only. Birlas do not use
Rayon because indigenous Rayon is
available.

SHRI D. L. SEN GUPTA: How do
you know?

SHRI BABUBHAI M. CHINAIL I ,m
in the line; you do not know that. I am in
the rayon line and Birlas have not got to
use it, the rayon yarn. I am in the line
and so I know it. I do not hold any brief
for Birlas. If you so like, you may hang
them; I am not going to come into your
way. But let not anything wrong go on
record, and let it not be said that what
others have said is correct.

SHRI M. M. DHARIA: What Mr.
Babubhai Chinai says should be taken as
hundred per cent correct.

SHRI BABUBHAI M. CHINAI: That
is not the point. If Mr. Dharia thinks that
whatever he says is correct on all
occasions, we are not gullible enough to
take it as always correct. Please bear this
in mind. (Interruptions). If I am to be
interrupted like this ...

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): Order please.

SHRI BABUBHAI M. CHINAL if I
lose my time in this manner, you will
have to make good the loss by giving me
more time, Sir.

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): You have finished
your time.
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SHRI BABUBHAI M. CHINAI: This
is a mater. Sir, on which you should
allow me to have my say. What I say,
Sir,is. . .

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): Mr. Chinai, my
difficulty is that if I allow extra time to
everybody, we cannot finish the debate .

SHRI BABUBHAI M. CHINAL I
agree; I only crave your indulgence for
a few minutes.

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): Two minutes at the
most.

SHRI BABUBHAI M. CHINAL
Another point which I wanted to make
was: After all what is our desire? After
twenty years of independence are we
really on our legs? Have you produced
enough? Is there enough for everybody?
Are we in a position to distribute our
wealth Are we in a position to distribute
all that we are producing, to everybody?
If noc, and if you want to raise the
standard of our people, we will have to
depend upon many more industrialists.
We will have to encourage them to pro-
duce more. After all power is with us and
we can take away any big slice we like
from them, by way of other means.
Income-tax is at our disposal. All fiscal
measures can be used. Price fixation is at
our disposal. I do not know why we are
worried. Let them produce as much as
we need a thing and we will see that we
take away from >them any gains which
we think are in excess of what they
should legitimately have.

A point more and I have done. It is
this. The Estimates Committee of
Parliament is sitting over the Monopolies
Commission report on industrial policy.
They have had full discussion, they have
discussed it; their report is in the drafting
stage and I am told that their report will
be ready in a couple of days. When that
report is ready and comes before us, that
will be the proper time when we can
discuss
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whether really there is any monopoly in
this country. When that is so, why should
we be in a hurry to appoint a committee
of Parliament Members, I do not know. I
do not think, Sir, that it will serve any
purpose. If you want to make a scape-
goat of anybody, 1 have nothing to say,
But I am totally opposed to the
appointment of any commission; i am
totally opposed to the appointment of
any committee, as suggested by your
good-self, consisting of Members of
Parliament. It is not because I want to
protect anybody, but it is because i feel
that since the Estimates uommitee's
report is going to come up Defore
Parliament, why not wait and see
whether there is any truth in what has
been said on the floor of this House. And
then we will have ample opportunity to
examine the issues threadbare.

What I want finally to say, Sir, is this.
There are industrialists, several of them,
in this country, big and small. There are
certain, ten or fifteen, big industrialis.s
who have done immense good to the
country. There are three or four people,
biggest industrialists, in the country.
They have done also very good, in their
own way, to this country. Please for
God's sake do not make a scape-goat of
them, do not accuse them alone and say
that you have done something wrong.
Thereby you will be accusing somebody
to the exclusion of the rest. That is not
the way for the matter to be treated. Don't
pick up one man and say after twenty
years that you have done something
wrong. Where were you all these twenty
years? Were you asleep for twenty years?
When they have done such nice things
for the country, please for God's sake
allow them to 30 what is good for the
country, and do not fall a victim to the
impression of jealousy against them
which seems to be the case with some
people. Please see that justice is done to
everybody in the interests of the country.
I appeal to you and through you to all
Members to consider that, in order to
have better conditions in the country,
industrial development is a must. And
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[Shri Babubhai M. Chinai.J "q—{ﬁ a1 faar & fv wiaqs =
HE ) m'
who will be able to advance the industrial 3

development of the country? It is those who! T T A% 3:-"" ﬁﬁ;‘I[ill[l-l_lcﬂ'
have got the resources, those who have got™fer &1 &4l u% & zrq % ECARAR

collaboration  arrangements ~ with  foreign gy zamea & wraai oe fpdt T THT-
countries, those collaborators who have estab- . i

lished a name and who can bring foreign 37¢4 &l ZWIT | A€ faarisit 7
exchange, and also those who have got thegar fi fagar ot & aZ amfa #

know-how. It is ot I or you who will be able . : 6 £ 3 5
to effect the necessary industrial development g faat | s &l TH gt g1

of the country in different fields. Therefore, @& AT ATATE fFxEsfT 7 1 g37

my submission is that I do not agree with the i g agi Foadt 249 43 5, ww AT
suggestion for the appointment of a_, : A ) g
committee or commission, and I therefore &/ 14, TA%T Aafzat ax faafwar

submit that it should not be accepted. @, ar gt § ag GLEd for qg sfamr 81
g wr Ia g fagar aga & wwrfa
THE VICE-CHAIRMAN (SHRI M. P. gz & s g fo samar agrd & a7
BHARGAVA): May I request hon. Members 1 Fef ; )
again to stick to their time so that it does not RAALRLLL S i F@' gar a wa agl
increase the length of the debate T ﬁlﬂf?'f a1 faan g o wfam fefig-
unnecessarily? Mr. Rajnarain. Twenty L] o AT T @ )

minutes.
D AWA, AL AR |
ot TRATTAN | AT, fargar #r 2faaa Ay a5q ¥ ¥94
Jqawreas (WY wgEc waw 25 FOF 40 47 g awa fagan w

AME) @ WE ATE Ag L AT A

ot TATATTAN : TG FHH 1 ATLATE
iy 51 ave gt o w1 & sa
ardrs %< § & 9 99 UF A 70
gz faw F a5t 4y 2faow & fagan
g 7 faadl awtaa 1 o7 Gl §
IF4T aFram argavg Faand ST F &7
& Araq, aa & gra A7 A faand
a1 FTH AP fAETET TR AT
AT & Faa g0 &Y faerag@® arEr
wvgan g i fore afaard &1 9@ aog
&1 &, #ar ag dfaara o w1 ga g
& 1 fow dfaam & wod 1 § AL
sa1E St 7, san ars faar gan g

efawa o1 ArAEET wd # foE 2
TE UAATE 292 TG 72 A AT E |
AR aga A1 AT gEr gl § | WA W
SrET o A1 A anAw oo @
qHY T TET BT FOU |

g gardy Fertd 7 aga # a7 54
0 ¥ | gu 2T AE H gF Aug 1At
4T WTE | e St & of 1w d aw e,
TEA T AAA 73 0 5T Ax
AR, A1 AN T qTiaae & OF dee
F1 2fama &1 wvwE du f5a A fasr
Firg 17 o1 iy o fe, f g A
w1g § 1 SoEs foa g7 @ sy wRET
w1 foiiE ®, sas1 ga wifas § a7 47,

"That the operation of the economic a1 21 fire T v W 2 il
system does not result in the concentration

of wealth and means of production to the . .
common detri-ment." & A SezuraT ST A7 AEARL
®7 ¥ §d ga 30 TR Agw
FEAaT AT S §F 7 drey ¥ 41 6
mfaz ag gar w1 ¢ ug aEm
fae oft F aga wdy ara iy i frg ad
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AF Fq7 714 K, F1 714wl feafy 1w
TAAT W FT F AZ FIAA TeH1L 45 7
T | T AqEY AEAR &7 (AT T 29 far,
a1 wradTa AT fog awa & 2= fwar
FF faaga agt grew 71 27 fFw
o 74T 9390 R UF T2AT FT IF A
A1 (Far 5 w4 gt €7 a7 G379
F Jgaq fagar Aga 4 99 1952 §
3 FF &TAT FIAT FAE T LATG AFH
& fad wer A & fam wifasm F
Fear ar | 25 FTT A TAT I 797 971
w1z 239 fagdy Ay ady, 99 07 OF
141 6t 74 AT ¥ fgoma 7 a9 03
w741 A1 8§ Ag stAAr weAr g
I AT AIGATG  AeEUAT Ay Fal 4 |

ST A AT - AT H AT T |

st TrRATCEAW &g At ¥ 14
g7 FATL WA 4, qifTar qrEa W a
q 349 aft T4 Agar g G qu,
AT 47 73 31, FHT are g o Ao )
a7ifs s1a & g gaTa @1a Big fan
T4 & qigfaagaa afq § faawn
A AT ZN, 3767 F1 975 740 O G
qeq ®I aFET F AT

IqqATA (st RETET e
anfe) : AR A TR

St QAALAY . T qed H1 g
7 0 0w Frura & wifzan o1 ‘vrow,
FAH 219 7 72 §9 Frar §, 3961 93

g

t was agreed that Mr. Justice Das's verdict
would be final and binding, but Mr.

and Licensing Policy

vea to nave communicated to Mr. Nehru the
reasons for his dissatisfaction with Mr.
Justice Das's finding, as well as his decision
not to submit any more cases to the former
Chief Justice. According to usually reliable
sources, the instance of political inpropriety
referred to Mr. Justice Das related to the
employment by a leading industrialist of a
senior Central Minister's son."

I

WzA ARG & UF AT a1 0%
FzT 3, IR UF qF [AmTT 7 w9
TITT & FET 70 T4 E 1 T TR
s fomar & f 3a®Y Aawq soww 2,
39§ Ay qTvmE @ Y fF dafa
BIEA2T W ug GvE A | fwago
srae fret femdt §, o Al are-
727 A QANGFE FRTTEHT TAT A |
# AR AFT FEAT AEAT | 99w UAR
74 a7 wA e Mfarg =9 ge7
FT ATH WO WYL FART ATHT WA
A ow Ffaaz ¥ § 1 & OF T 9§ G
g, TR AT | 77 977 ¥ "enfaq
ARG AT TLE | T A yMo AMRATHT
qTH AGT§ AT 3T A6 9T AW HreA
wrr § fw wa e & wrdifemee e
#ifgar & 1 a8 ‘aw’ § wifew ofae,
Mo AEAT &% AATH TPNZF 2, THF
FETEE AVEA § W A AT §, U
a5 1958 § ‘fagen wew—ox Aw
o ‘wA A A & ' Frea
T 951 AT | GAL AUTH AET FAI
de § Az 4 T A9 FreA i
qaf A# o 7 4 'wA' q s
wgen &d g A fggar ft & o fom
WTAATG ATawE deee G4, WiTd  HiH(7

Deshmukh reserved to himself the right to & 74 4T W& g1 w0 #ie fa=dr &

refuse to submit any further cases to him qfirer # mree f - qe wq qfEET
for informal scrutiny if he was dissatisfied . - . e fir g o

with the intial finding. This option

Mr, &7 ST TEATT FL #7947 A OF

Deshmuk is now reported to have #g k—"wwd & Wi A1 S A

excrised. He is oelie-

AT AT FTRET  FUT ¥
goaEl & fame w5 Y & 9% 2@ )
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[fr AT )

7T 77 F1 Aifow aew A Adarfor
sfasrl & foa faq wssm F@ £
g ag THAT ¢ ol F aaa & qwar
foa wraeat %t fa1 & wafega e @rg
T L G S & T iad &1 5 a0z
q w7 AAT F AT T FTAT AT IS A
argt AT, fow avg 7 A9 F AT -
qrd AT A | FAGE AE THATA -
s W geA S g foaa
gate ‘fezaet fegeam derfafags
FIOAROA # 25 fageat 1965 1 A7
agt &1 wert §, fagan @ gamy avear
§ 3a% T FF FAAAT | THA AT
FIT FI TAAT FT——AT FAT foreT
| W & T57 F7 E qArA E o
Tgl & wogdl &t foan o fa
famrwt fagar w7 <@ § @@ wwn
gfaan & s wed & s A
w4l A A T 21 o fetge # i
srxdr g, s Tz Er e g,
fagre & dYo fro o, amitaT &1 a7
& fawelt fagar & area™ &1 fraedt §
2 47 gfae Ao gy gadi v 2y A’ 2
30 & 32 T afaz | ama g g %y
T T & # ards wean § s
oF @ #1 ardy @ & faean § o
& | A AT B IAEE AT T
o1 faer @ s s@ ® g
gfaa 7 & a0 fagert 7 | 6% o AT
FFHX  F95% A7) FAG AR
T TAT B AAT § F1 O 7 OF T &
wgr awgl fear A fodl gofmfe &
W @ar g1 ®1E OF  &dl aran
gafag & a s=aa i ot o
¥ Wre wop srdrer & oY wgan g e oad
g wiw amr W gEr sifgg)

et s s dvea i o g fr

T FHTT T G F GIE4N #1347
faw @dT ®t g, fog wwpaT & w1y,
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for amrw &1 s % At & fog sk
AT WIAT G397 | w0 ww v fad
# fam wgi av o aga & avw o gar
g g wifar swE A g, g far
&, =y 2ren g, A1 e ME T
TF 7 UF T § 94T & fodmie, 3@
42, 39% AT, TA% TF 74 7 747 )
A Tt oo 3 mang o @ § /i gt
AT ST &Y gorg & wrew ;L anfan gy
@ 2 | wad & gvwifag aeedl & &
FgAT ST § ot Fge Y sy #
FAT qg AT TGV Y, FAT D4 T ATHA
7EY a1, 4T {29 qeArw o1 AT @
qr 7 @ weE qagd yuw st 8
ST § F, F10a & 9% 98 @00 a7
TAFTH § | o O 42 &
FAT AT & A H o7 qvas & OF [aa 7
o ferar av & 3y A § gaw Wl
w1 751 faar av, foed ga (war ar fr
o AN 2, o | 7 AR A
WAt F1 Aofl, o ag BEAa (AT T
q gremah ard § sren fafaeaa
A1 | 56 @a i g oa 97 fear ar)
SHRI S. 5. MATRISWAMY: 1 am
afraid Shri Morarji Desai has not
understood you, Please tell him again.
o awame - § awwar §
AT g a9 wRa § | ST asd §
# ag faedt w@ w7 g, wgh q1 fwe
FIT T 3M | T JaT & AL §F qFAg
& OF goem « forar av fw ag AT @9
1946 ¥ TZAT @ &, 92 °99 € IAA
TIFEGEE TE H1 2,50 TCARA AT ST
o dar 7 W ) g feEdr wER
waTgE® o & g9 | &F W qg
SR FU o AT F 20 FF 7§ 7194
9 F1 0 faan 747 97 o AW H qTH
Te-uq #fqze 200 FTC 47 )

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI R. DESAI) May I say that I
have no knowledge of all this?
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H UFATCAN © I HIAE T
@ & ag fadl gt arw @ 2
W FHA I T qEA § GgT AT, WIT I
aa wfaves ¥ agt 4, Tt feafa i g |
oo, & aga & awrd ¥ v e g
f wiie F g T aAr W A 2,
T afaT g T & T it wr-
avsi, frrai w1 dre 37 & fr fasial
Farg %1 g s g vt & v o aw
wRG FT I Fv § F149 @A &
A7 g% o 2w #r fedr ot anfae
ATFT FT FomT AT w7 7O fawrw
W ag AT g

T Al aF AT A9 f2q WA
f& fagen & a7 %1 a9 f&ar | a7 %t
T A Fg W | gard F9E A
e # foren g & f amgdm e s
% ferg Foreeft e & Farge it e
& & TT 9T FY AT AGT 2 | BEAT
FITGILT 7 912 A6 7 HT fagar
wt g+ faar 8, g ¥ sfaqy, a3 a3
Farmfedl /YT 7398 wwasi 41 ars-
iz § fagar &t a9 WA w1 ard
aiforwr g€ 2 | 7z =T gerd wAT i
wEH A7

BH ITRIAATZ, ZU8) 9197 97 A9
L$ o

JqEAERd (ot wEWE gan
Wria) o 15 faaz wew frag

ot TwATOAN - %7 fgae ww o
[G 7= W T4 £ ) A AT A EH
AT qF FA AW

IqqATAN (S WEA  SWE
AR o A A aar T @

&t TwATE@W: 99 ag 3 ¢

“The data suffer from severe limi-
tations, as set out later in para 11
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Brieffly the data are partial, incom-
plete and in some cases not fully
reliable, They should be taken as
rough indicators of magnitudes, not
precise amounts.”

g faar gur & fx avgifer a3z
& 1oy andy fod «Ff & 1 avgafer swy
¥ a7 TNE FNIAIA § M7 wiwe
TET & ) PUE AL F AW 47
Wiwd FrAaT Wy §, & Aw g g

71 1957 ¥ 7 1966 7% & 79y
# fagar ¥ 938 wirdaw ua far foad
yrfam wm@ &l wmrET Faw 472
widzw @i ¥ falr qmw § ) 57 widEA
Tdl ®t quf SEATfaE w406 ST
o7 &1 ot faaR 310 FUT WT 1
LA1E TS G | ATGATEN w0 A
375 WiaET @ 5 ofgfa wqa €
w4 5 240 1 &1 gATERZ €T AR

-4l

375 ¥ & 240 w1 el fafee
qgA Fg 45 2 1 39 240 %1 #gfH |
159 HLT ¥ & OO FA192 *
T¥T 246 FUT A 7 A wfenfam
£ 1w 375 wAEA 9Af w7 °6 e
[ daTy g4T Ara wdigfa & w97
AMET G AN 248 TUF TOIZ &1
Az ®qtr 3845 ww e v
gh |

ag A4 FEl 797 | A1 Y Fae avge
qrd F71 ¥ a0 ¢ sweEi & fagan
w1 argda faar mar Wi ga@ faar g
# B fora® 36 w2 faly vy agdly wa
@i ¥ s fagdn ¥ e feme
# oy faan o, e fawe # 9 aa
i v Frar wa afaeaa 7o d % g fagan
& mq foaras w1 7€ 1 e A
faamay fog, O e 7 fFmn, w2
aaz ¥ fear, ar gsmromw T fEar
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(=T T
fosa fear 1« adr o WA A #r
BT 9 FAT Fo A5 2 | 77 fAEwaT
T AFEE W OFIE STl R
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"If the applications are rejected or
deferred for subsequent consideration,
they remain on the waiting list against
future licensing, ahead of new
applicatons from others."

a7 T 12 a7 faar gan &, WT0
amr AR A AT A fgr A Az 2

"Application for the free list, as it
stands from time to time, do not come
before the Licensing Committee. Such
applications and approvals are not
included in the data analysed here. It is
reasonable to suppose that the number
of such applications and approvals
might be considerable."

st atw Agar (marerT) o fedl W
HAAE TAATED |

ft THATCAD : T AAATH T g7
#r @ m §, aaacds A1 e o
AT | WAATE FT AT )

st &9X W ¢ TREY W, wAT A
wfem

St TrATCAW ;oA # AT 13
&g <@ g & T @ 5d 70%F & gonr
TTAT AET & ATEATE T | OF 717
H waqr 71 fagan & anr 71 ox wifeww
g gt 2, 3%y 2 | farr war F Fze
w1 7al 97 a9r3a fem ar sw oagrE
¥ weaed W oAT a3t g8 frargm 2
6 AgraTal 4 §9 ug F 7oA
afaat & faams, wwadd & faarg wx
qra | wqre AMEA I3 T2 A7 F90 F
mET T AT TW AWET 5% F+T AN,
faar ¥ 1 97 3 7 foqfa a2
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TqT TATIITET F AT ¥ AEA 4
AT Fmer oy wAs T 9T
FIAT AR 2 AT AT K1 f@OH TE
q oataAr Agr fa oz oand W<
ATZA 7 faer 1 AT FT Ay A fRar
awa 3 fraa o wifowr #7 &fFs
AW AA( AW AE qAan, TE A
7% #21 f5 gaw amr wrgw fmfaser @1
# famr 2, ama qogw fafaezr i 2 fean &,
TGN TAAT TN, FHA B AT WY
oA # fp 7z gram ¥ &an | e
e 1§ el awan g, oAz
T& T F1 avedt 75 w7 @W &9T8 fR w0
arE F1 oF Hifen e fea aifmar
qz{T wafa o wuar AYaT & g w9 a8
Faar 2 fo #faqr w2 fufaees fara
A dA AR #, s Ay fae w2
AT &7 98 Hfaaz T a7 T I 1 977
1 (awayy 2ar | 7ar =q $fwz £1 979
977 F1 ATE FIAT T AG FWAT 2
w7 faar v Az% w1 e fra g et
T AT AT AL T A, o AT
Tifgwr, g4 qear arfer owe anEa
o Avdra grer a1 afaw W TI@
BT A groreAr qré Ty Ave gal
A 1 929 TETEI A | SART AZA1 97 )
(Time bell rings) aatfe =Tt
qré W &1 wifaaa ZEew a1 TRd
ooy FUEfEmT #ArE 1@ HE
¥ % gAY wOEy A4 E g w
Mt e g aea @ az framd 20

oy Sfrawrdr g A gwrer
#t feid qv agt agw £m &
AT B Rraz1 Z1 AFAT & T9 gL HT
w9z ¥ A1 ara famar @Y g 3aw gl
Fre A A & fadsa w€ar B oo
e DT afg gw w1 & @ W
# 9% am AF] AT SRAT | gHEIY
g faare & Wi A ad g, wawn
Fré TrEwnifeat far adr 2 0 ww =9
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z f fagen ¥ 59% w93 w7 3
fragar 2 & w8 maa 1) 998
Fe ¥ ATIART SR | A O H{H
W 9% AT F | AT T AEA K 9%
afam

o Arearq faw: #ET T 9T )

o TATM@Y  T6 KA FI
7z frama g, wizafai 1 faaigs :
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"Mr. Deshmukh's point was reported to
be that this man, not yet 30, had been
made Managing Director and given a
conspicuously high salary which he would
not normally have got but for his father's
position. In holding that there was nothng
improper in his appointment, Mr. Justice
Das is believed to have based his verdict

on the evidence of the

industrialist

concerned who testified that he had in his

125 young
to

employ more than
drawing salaries comparable
Minister's son."

fagar mga & a7 o w2 % qw
It OF Fr AT F7 FF N, T 0T
125 7 FITET WIEET § ) WT AT AT
e & At ¥ fagar gag 7 AT 8,
RuTRR AT AFT AT A3 Fiw @ 8
T QIRT AT AT A1 FTAT 91 @I

W

"According to another paper,
industrialist is said to have retorted

men
the

the
that

nobody could object to his exercising his
rights as an employer and pointed out to

the Rs. 2,000.00 ..."
SHRI TRILOKI SINGH: Rs. 2,000.

SHRI RAJNARAIN: Itistwo
lakhs.

"..-.salary  drawn
gabai  Deshmukh, Mr.
wife as a Government
Mr.
been
industrialist's
boasted about

by Mrs.

irritated by the tone
letter

127 highly

Minister ...

Dur-

Deshmukh's
employee.
Deshmukh was reported to have
of the
and the way he
connected
young men and written to the Prime

b}
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3w Wy qrgw fafaee w1
feram |

JrENTERE (MY HEET A
W) : o "ew AifEa |

st TR A TH WO "
Fiiaq |

JoEATean  (H) WEER TEw
wwra): g P feama w77 &
a5 A Gegvw w7 G E |

Y TreATOA < gHH & [AREar g
SyawTeae (st ATt e A
T forpmr @1 2

Wt QR - FATK RO fead
q ® wWrEvgwar &qf 93t | § az
wgAT wrgar § e et w1 w1 3w
£ W 47 w7 g7 aOEIT a9 g1,
T g7 ATHIT ZW A wA9 ¥ 0
qUA 57 F1 ATAAT |, HAT AZ THT7
wrEdEqea & gfa awrry A, w07
77 ACFTT 1951 fo H A1 q2fEam
TEwT waz o gur m faad a7
FET 747 a1 i fefr ot 9977 A
w1 aga 7gr 37 iz oy fed iy w1
¥ ATq RATT A4 AT ATy w0
THEA, AT gFET &1 gz forrE ad
YT | 3WF AT ¥ 77 WITRIE g0
#1, & arowy fgauad ¥ aw &7 @
| WAL 7 47 FTAF & AW AAA T
e o fram gt w2 1 ( Time
bell rings )\ =1 fwaz *1 =wu z
Tifaa | %< swAFICr Z, aEd § ae-
fad wazg 37, gh oA At A z M
et aza dfaaz & faed woeet &1
(T FIT wEA 4, wfane H
I ATZHT FIEAFAT §7 39§ zAA
w12 feqora a31 =araw g1 AT, A9
FIAAT  AATHAT FE 57 AwA | galEy
fazam ame wiszr X qAT A
f=71 qz= av &% 39 fa=rs g1 97



1147 Motion re
Interim Report on

[AT AT |

7 gafay wa@m qq Aigd Fra
Fe® Al A gA A A A E TR
71 gewT AT e w1 faun, @i 9y
wr§ aiw &, ag 7€ 9% & {5 w7 waa
o g% fa1 faarz &1 awg fafves g,
fow ot gz7 # fqaz <A g, 996
oY wGAT { 9gT F AT KA K
fair a1 %, 21 far 2@ wiva ofaa-
g2 ME w1 43% grAT & W Az w
T vz w707 Ay & 4z feard & fow
f fagar & qvava & siqa 92T & @bl
agrezym, oz Wi wwre | Wy,
FAG 27 & AW I §F ATY qF, HAA0
% ATy 97, q0AT F A9 97, @i fw
ABIT w1 Alaa AEEAl, Bl ATEH]
forest s 73 #, srgf 9% 30 FUF @1
A AT U 9T FT FEH 9 7 €,
azi fazar of e %1 w8 509
777 UAAT & | T AZ THITAT 2,
F7ag & 7 gafar o, § woosr
sqraT w9 AEF aar =rgar | fagen
F T4 F AT 9T FT CFATHOT gAT 2
% foiy T 71 q70 I FIqT TH
1 & W &y 3w qfagt g,
AT &7 AT T Fiaa TE w7 & foray,
Fuyafagt & Az §F 7040 F 71T F1
a0 w1 arfsw & 1 widg o@f
W TRt 5Rew 0F # 9 famem w
10,000 %o, 20,000 IT 50,000 Fo
AHT AT %7 F | wgIfEEl & 4
7 qial & Tz w1 wigy w1 aifaw
91T IA% T1Z F1 LT FT 9T B
IFIT A ATAT ATHIT THT & AN
wfewroa sregvg:  (Interruption).
FAT T AT g 1— 99 9=B7 F1q Far
TF 20 { AT 97 T CHAHT &1 @7 &
7% f4%g A2 {2 FT

#i=a § wud g o dara
F A WA IO T S 9eR-
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7T W gHL AW & frrwargds
fraza s&m fF faar fat g0 &,
a1 gg weag § fw dag H A7 524 &
mreql #Y oF afnfq aaeT  aifey,
T afafs #r afawre =1 wifegy,
fara qa, fora wifeaw, fam afm &
Frand TAr arfgh 4z @1¢ F1ara
IuHRT AN 311 39 afnfa @1 fagin
w7 faar srq o & g 17 § 97 g
g armm e Faw oF fagar §1 e
g7 FANIfag] w1 qraar g afeafaa
F7 faar /17 7Y qrHEr 46 ¥ A |

SHRI A. G. KULKARNI (Maha-
rashtra): Mr. Vice-Chairman, we are
discussing today the Hazari Report and
there are two terms of reference. One is
the licensing procedure and the other is
the number of licences granted to Birlas
during the last two years. So many
eminent speakers have spoken today and,
while leading my support to Mr. Bhupesh
Gupta and Mr. Chandra Shekhar, I bring
to the notice of the House that we should
have so much heat generated on the
political side of this problem. Let me take
the House to the real, serious problem of
the licensing policy and the need to
change the same. The licensing policy has
been evolved on the Directive Principles
of the Constitution and the Industrial
Policy Resolution has declared that there
should be regulation of industrial de-
velopment and resources, that concen-
tration and monopoly should be avoided,
that new entrepreneurs be ushered in, that
small industries should be protected and
that regional balance be maintained. If I
go on the principles enunciated in the
Industrial policy Resolution and look into
the Hazari Report, I see an Uttar
disappointment that the Government have
not done anything and the licensing poli-
cy, by their present methods, is en-
couraging the big capitalists instead of
being curbed. If you see the picture
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of the licences issued and the quantum of
licences issued, you will find that the
large and medium industries have
increased from 30 to 60 per cent in
respect of the capital invested. What does
this show? Is it going to help the small
industries or other industries whatsoever?
In this respect may I bring to the notice of
the House the fact that all these things are
being manoeurred by the big capitalist
people by opening their liaison offices in
Delhi. What I object to is the opening of
these offices in Delhi, whereby they
corrupt the officers and influence the
Government's decisions. Licences are
being blocked and the capacity is shut out
to other small industries. In this context,
may I bring to your notice that even in re.
gard to industrial licensing there is a
clause that ancillary industries will be
taken up by the licensees under the
Industries Act. The House will note with
surprise that these ancillary industries at
present are not there in practice. Whatever
ancillary industries have been opened by
these big capitalists belong to their sons-
in-law or other relatives, thus opening up
a new avenue for getting more money.

I may say that the Hazari Report has
also brought out that Birla's licences have
been obtained in various fictitious firms'
names, which have got no existence,
whose capital will match with Teja'
capital or any other hoax company. May |
say that while giving licences, if the
policy had been rational, if the policy had
been real_ these malpractices could have
been curbed? I, therefore, plead with this
House that there should be a basic change
in the industrial licensing policy to suit
our underdeveloped country and the need
fo, this country to attain the socialistic
pattern of society. In this connection,
may I bring it for the consideration of the
House that if you are to achieve eco-
nomic equality in a very short time and if
you want to open opportunities to all
new-comers and entrepreneurs, you will
have to make a basic change and that
change canbe made by
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rigidly controlling and not by decon-
trolling the licensing procedure? You
should rigidly control the licensing
procedure in compartments. I may say
that the big industries, up till now, for the
last seventeen years have been thriving
on a sheltered market in this country, and
the consumer has been fleeced to earn
more and more profits. In thig respect [
may suggest that a tight compartment is
made that the large and medium scale
industries in this country should export
75 per cent of their production and then
give them whatever concessions they
want. Give them all the raw materials, at
whatever international prices they de-
mand. Make them to export so that their
up-to-date machinery and all their
automatic machinery will be geared to
this purpose. The rest of the production,
mainly consumer items, should be
distributed between the small-scale
industries and the agro-industries on a co-
operative basis-May I again suggest that
all food processing industries and all
agricultural processing industries should
ba reserved for cooperatives and these
processing industries should not be open
for any other type or sector, whether
private or public?

[THE DEPUTY CHAIBMAN in the Chair]

I also bring to the notice of the House
that we have got certain public sector
industries, but unles, we could devise a
pufblic distribution system, we would
again fall a prey to the same calamity
wherein the traders and the capitalists
take the benefit of shortages and increase
prices to » great extent. In this
connection, I may say that if a public
distribution system is evolved and mainly
co-operatives are used for distributing the
daily needs of consumer items, the
country will get fairplay and such types
of calamities will not occur.

I also bring to the notice of the House
that all these things are being done
because 99 per cent of the credit
institutions are in the hands of these
capitalists like Birlas. If I may say



1151 Motion re

Interim Report on
[Shri A. G. Kulkarni.]

so, the small industries, which require
about Rs. 1000 to Rs. 3000 crores for
their working capital, are getting barely 6
per cent of their capital needs. I may also
point in regard to big capitalists, if you
look into the share market and the stock
market, you will see that between 5 and
10 per cent of the equity capital is raised
out of the resources available from these
banks and they are able to capture an
industry worth crores of rupees. It has
been found amply by the economics of
this country that the small industries are
investing 58 per cent of their equity
capital in the industry. Please see the big
difference. The small industry is
investing 58 per cent and creating
genuine interest in the industry, while
these capitalists, with five to ten per cent
of their investment, are capturing a very
big industry. Thus they have got no stake
in the industry. They have got no jtake in
this nation. They have got no stake in the
teommunity. That is why I challenge this
type of system. I do request the House to
note that unless control is brought about,
unless socialisation is done of these credit
institutions, no such monopolies are
going to be wiped out, there will be not
only Birlas but others. There will be
hundreds of Birlas if we are not going to
control these credit institutions. That is
why I say that this capital, after being
brought from the credit institutions, must
be socially controlled, must be controlled
by the Government for the community.
Otherwise, such types of things will
always take place. I again

say that there is another 5 P.M.
loophole.  Please have a

look at the Directorate of the
R.B.T., that is the Reserve Bank of India,
i have seen the I.C.I.C.I. and all these
things. Is there any iota of social thinking
in all these directors? I have seen credit
being denied to the co-operatives. Why?
Because the Directors sitting on the
Board have got no faith in the small man.
They think he has got no credit
worthiness, that the co-
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operators have got no experience. I bring
it to the notice of the House that it is
necessary that some radical change takes
place in the thinking of the Government
as regards the appointment of the
Directors of the Reserve Bank of India or
the L.F.C. or the .C.I.C'.I. or the L.I.C. I
will give you an instance. This L.I.C. has
got an Investment Committee. Who is
sitting on the Investment Committee?
Had T seen a respectable man like Shri
Chandra  Shekhar sitting on the
Committee, I would have thought that
socialisation was coming in.
(Interruption.) But such people will not
find a place there.

In this regard I bring another example.
When I visited Japan and America I saw
how the small industries were developed,
how the credit institutions were utilised
for the benefit of small industries. May I
point out to this House that these big
capitalists here give ancillary jobs in the
engineering industry to the small
workshops. They run their industry on
the capital borrowed by the small
industries. They are not taking delivery
of the goods offered by the small
industries run as ancillaries. Thereby the
protection is not given to the small man.
But in Japan and America the
Government looks after the small
industries. The Small-scale Industries
Board has recommended all these things.
But they are not coming up because of
the present faulty method of the
Government in industrial licensing and in
industrial policy.

I have got only one more point to say.
While all these things are being done, I
do say again that I am supporting another
of my friend here, Mr. M. P. Bhargava
when he says that Birlas are not only
capable of pocketing the Congress
people but they are capable of pocketing
the Communists also because what does
the latest example of Mr. Namboodiri-
pad show? A red carpet is being spread
for them. That means, as Shri Babubhai
Chinai also said, that all the State
Governments are at the feet of Birlas.
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SHRI BABUBHAi M. CHINALIL: 1 never
said that. What I said was that all the
directors are amending the Licensing
Committee. Therefore, they are taking part in
it. All the State Chief Ministers want to
develop their States and therefore they are
also requesting Mr. Birla to come in.

SHRI NIREN GHOSH: The hon. Member
should know that after the disclosures in the
Hazari Report the Chief Minister of Kerala,
Mr. Nam-boodiripad, has written to the Cent-
ral Government that these licences need not
be given. They do not want that they should
operate there. That is the position.

SHRI A. G. KULKARNI: I want to bring
this to the notice of the hon. Member on the
opposite side and I am giving this warning
that the hands of these capitalist people are so
long that they can even catch at your throat
also. I request this House to consider the
Hazari Report in this fashion and I would
request the Government of India and parti-
cularly the  Minister of  Industrial
Development, who have get all love for the
small man, that unless you radically change
your policy in the interests of the small-scale
industries and .he co-operatives, no socialism
is going to be attained in this country.

SHRI NIREN GHOSH: Madam Deputy
Chirman, much has been said about the
figures and all the observations in the Hazari
Report. I will confine myself to a few
observations at first on the anomalies,
discrepancies and all those things.

The objectives of proper industrial
licensing policy are as follows:
(a) Minimising the net aggregate

foreign exchange cost of the industrial
programme and making the best available
use of foreign exchange.

(b) Minimising the total cost of the
industrial programme.

(c) Maximising  the total
(especially in the priority
relation to  given
investment and materials.

§14 RS—8.

output
areas) in
volume  of
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isut none of ihese objectives has Deen
fulfilled by the Licensing Committee. The
policy pursued by the Government has
fulfilled none of these objectives. That is
amply apparent from all those observations
that beeu detailed before the House by tke
different Members and which are before me.
The facts brought t» light by the Hazari
Report clearly point this out. Licences were
given for imported components wortk Rs. 400
crores or Rs. 500 crores with-ou inking into
account the fact that this is not the end of the
matter. When industries are set up, there is a
recurrent demand for raw materials, spares
and other intermediate products and this
becomes a perennial drain o» the foreign
exchange resources of the country in order to
operate these firms. This perennial drain
amounts to another Rs. 500 crores or Rs. 60»
crores. None of these was taken into
consideration. As much as 60 per cent of the
project investment is for import components.

The second point is, on the floor of the
House the opposition raised the question that
the licences have been cornered and the big
business houses are getting the bulk of them.
It was denied by the Government in 1983 and
19-64. Now it seems that the Government
misled the Parliament in denying that. It is
fully evident from the Hazari Report. They
have got the bulk. Only 20 houses have got
almost 60 to 70 per cent of all the licences
given and the major part of the investment
proposed. *

The Birlas utilising the State apparatus
could strengthen their position in most of the
sectors of industrial activity. The report
highlights the point. Birlas spread their tenta-
cles throughout India in all the States. That
means that they are coming t© have their grip
on the different States of India. They are like
an octopus gripping the Government of India
as well as the State Governments.

The licensing authority has become a
hunting ground for corrupt officials.
Otherwise how can the discrepancies
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arise? Licences were systematically used for
clandestine profits by some business houses.
The Hazari Report has only touched the fringe
of the problem, not the entire problem. All the
skeletons in the cup board have not come out
in the report.

Dr. Hazari noted, "the data on a number of
applications and approvals analysed here are
not expected to tally with those released
periodically by the Ministry of Industry". So
this means that the Ministry is doing
something behind the back of the Licensing
Committee, and it proves that >there might be
some Ministers on the payroll of the Birlas.
Otherwise how can such things happen that
the Licensing Committee Report and the
report released by the Ministry do not tally..
The House is entitled to know whether this is
due to the tampering of the decisions of the
Licensing Committee by certain officials of
the Government or certain Ministers of the
Government. Otherwise it is difficult to
explain the discrepancy in the data on the
number of applications approved by the
Ministry and the Licensing Committee.

Dr. Hazari's report also observed: "The
distinction between the three types of
licences, new articles, substantial expansion
and new undertaking, is not always clear in
the available papers. Errors of recording and
taking down the data axe somewhat common
in this area." Now, this is very serious
allegation. It is clear, and anybody can
understand the distinction between these. But
the Ministry or the Licensing Commit, ee
does not seem to be aware of this; it seems to
be unaware like a sleeping baby. Yet
licensing involving hundreds of crores of
rupees has been approved. It is being
deliberately kept vague as to what is meant by
new articles, expansion programmes, etc. It is
being deliberately done. There is sufficient
ground to believe that the vagueness is
deliberately kept by industrialists in
connivance
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officials to misuse the licences, even
secretly selling thera without changing the
names of the owners.

Dr. Hazari found that the Birlas were given
licences in 55 cases even without supplying
the import content of the products. How the
licences could be sanctioned by violating
every principle that was to guide them passes
one's comprehension. Birlas got more than
400 licences during the las: decade, half of
which were not utilised. Still new licences
were issued to them in order' to corner the
market. This has been said. Cases of fictitious
companies als» obtaining import licences are
there. Dr. Hazari says:

"There are as many as 119 cases with a
foreign exchange allocation of Rs. 50
crores which do not figure in available
Licensing Committee data."

Yet these licences were given. Wh> gave
them, the Minister or the officials? Who are
they? Dr. Hazari makes a statement of fact,
but does not explain it. These things require
to be known:

" ... 29 were in cotton and coal for which
there is a separate foreign exchange
allocation procedure."

Still it is there; yet for these the Licensing
Committee allocated foreign exchange. It is
strange how these things could happen at all.

Then, Dr. Hazari gives an account of how
Birlas entered into most of the industries and
tried to corner them. That has been already
narrated. There is need to study the entire
problem and to find out the root cause of the
scandal.

Now, I will come to certain concrete
things, is it a fact that an ex-Commerce
Secretary, after retirement, took ' up a job
with the House of Birlas on a pay scale of Rs.
10,000 per month and is acting as their liaison
in Delhi? It is for the Government to say.
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,. Then, as regards tax evasion, let me give
you certain figures. Some time ago, the
Income-tax Investigation Commission found
out tax evasion on the part of the House of
Birlas. It is not merely a question of getting
more licences, but of malpractices of Birlas, a
vicious demon which is a threat to the
democracy of India, the House of Birlas, and
it is soaked in malpractices from beginning to
end, all through:

Rs. Cotton

Agents Ltd. . Icrore 10 lakhs. Birla
Brothers Ltd. . 90 lakhs. Model Knitting
Ltd. . 15 lakhs.
These are all Birla concerns.
R. K. Kejriwal Groups, Rs.

Binamdar of Birlas . 24 lakhs
Loyalka Groups . . 40 lakhs.

Birla Cotton Mills Ltd. 2 crores.
Orrient Paper Mills Ltd. 2 crores.

These are the findings of the Income-tax
Investigation Commission. And there is the
question of how they cheated the public
exchequer. When their Bharat Airways were
nationalised, they had only an asset of
something like Rs. 15 to Rs. 20 lakhs. It was
inflated to Rs. 1,50,00,000 or nearabout and
they cheated the public exchequer to that
extent. For that purpose, they indulged in the
practice of double invoicing. Here is the
thing. I tell you, there is a purchasing agent in
Washington. This is a set of double invoices,
this is the copy.

AN HON. MEMBER: What is this?

SHRI NIREN GHOSH: This is the invoice
of the Birla House; it is a copy of the double
invoicing that they have indulged in. Here it
is.

Now, there is another thing. You will see
how they indulged in malpractices. This is as
regards the Orient Paper Mills. This is a letter
written by Mr. P. N. Lala to the Manager of
the Orient Paper Mills at their Calcutta
Office:—

"My dear Kanoriaji,

I am enclosing herewith a copy of Mills'
letter No. SLS/1/2471 dated 18-8-54 in
connection with

and Licensing Policy

the rates we revised for Calcutta
Distributors.

As we have no record to show central
Excise authorities regarding the changes in
rates, please arrange to send me per return
copies of your letters to the parties (VLT,
NTC, Ashok Trading Corporation and the
Distributors) stating about the revision in
rates by you. The letter should be back-
dated and numbered and should also be
corresponding to the numbers in force then,
i.e., in August, 54. We have been charging
these sPecial rates till very recently as per
our letter , stated above, i.e., from August,
54 onwards. If you like, you may also send
us original letters from the parties, which
should also be back-dated as 16.8.54.

Please treat this as extremely urgent as
we are expecting a checkup of all our bills
and acceptance notes by the Excise
authorities for supplies made during the
period when ad valorem duty was enforc-
ed."

Messrs. VLT, NTC, etc. are all Birla

binamidars. This is another Birla thing. About
the Kejriwal Groups, I have already
mentioned. Then there is the case of their mill,
.the Birla Textile Mill, at Bhiwani, It is a
recent case.

"It is reliably understood that due to the
fraudulent means adopted by this textile
mill the exchequer has suffered a loss of
about Rs. two lakhs in excise duty due to
unauthorized changes made in production
specifications of dhoties by the mill; the
length of dhoties were changed from the
authorised 4J- metres to an unauthorized
3} metres.

Acting  upon information from
undisclosed source, Central Excise men
carried out a surprise inspection of the mill
premises a few days ago and unearthed the
fraud that was being perpetrated on the
Government as well as the people of the
country."
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This was only a few days back. This
s how they evaded the taxes by sub-
standard production, this and that,
This is what they have done,

Then, is it g facl—I want tg know
from the Govemmnnl—wthat when-
ever a ljicepnce application s made
before the Licensing Commiltee,
there are h.igh]_v placed officials in
that Committee and if there is any
error or anything on the ground ot
which it may be rejected, within an
haur {he Birlas are informed and 3
new application comes tp the Licens-
ing Committee as per their advice in
& corrected form? g it a fact or

Rot?  That is what | want.to know
from them.
Then there is another question, Is

it & fact that the Cabinet Minister,
Shri Satva Naravan Sinha, whenever
ke goes 1o Jalpur, stays at the Birla
House, that he always  stays there
snd that he does pot B0 to the Cong-
ress House even? g it a fact that
he has heen kept in the Cabinet at
the dictates of the Birlas?

SHRI BABUBHAT M.
That is what you say.

SHR] NIREN GHOSH: Til recently
he was an important member of the
Cabinel and the Birlas used to do
things through him, all those mani-
pulations and many other things,
That much s certain.  And for
this purpose they used to utilise
the ex-Minister for Parliamentary
Affairs,  Mr. Birla used {o sit
with  Pandit Nehru here  as the
top  guide of the Congress and
the Government and used {o manipu-
tate all those things. 1 make this
charge on the floor of the House, This
1 nothing new. [ remember  gne
instance of long 2g80. Some American
businessman came to  interview g
Very senior member of the Cabinet,
Mr. Birla was sitling by him. And he
wrole giving his impression that Mr,
Birla spoke in such g manner as jf
he was speaking on behalf of the
Government. He came to interview
h very senior  Cabinet  Minister,

CHINAT:
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(Interruntions). Do not provoke me.
I can give the name also if you want,
It was Sardar Vallabhbhai Patel, the
Deputy Prime Minister of India. The
American businessman came to inter-
view him. Mr, Birla was sitting by
him and it was Mr. G, D, Birla who
did most of the talking, That is the
impression that he wrote in the
American journal. It was Mr. Birla
who seemed to speak op behalf of
the Government. That isg how they
had gripped the Cabinet, But per-
haps there was not such close
relation between the Birlas and
Pandit  Nehru.  That is why the
“Hindustan Times” sometimes used
to play down Pandit Nehru, That
has happened now and then. A
charge was made on the floor of this
very House. That is how they are
patronised,

1160

The L.I.C. sanctioned a loan of
Rs. 50 lakhs to the monopoly paper,
‘Hindustan Times', for its new building
as if the Birlas are short of funds.
Which Minister is involved ip it, may
I know?

SHRI BABUBHAI M. CHINAI: No
Minister.

SHRI MULKA GOVINDA REDDY
(Mysore): Madam Deputy Chairman,
there the Ministers are busy in an
assembly.

SHRI NIREN GHOSH: How can it
happen?® Tt is g monopoly group.

SHRI Z. A. AHMMED (Uttar Pra-
deshy; The Minister is pot listening
to the debate at all.

SHRI NIREN GHOSH: Another
thing T would like to say. There is
politica) jockeying for power belween
the house of Birlas and Shanti Prasad
Jain group and they penetrate into the
Cabinet. Many things  happen |
demand of the Government to lel] us
all those things and take the country
and Parliament into confidence. Let
us know what is actually iaking
place.

DR. M. M. S SIDDHU: Ask Nam-

boodripad What has happened to
him?
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SHRI NIREN GHOSH: Do not go in
for that. I have already explained it. What
about the Rajasthan power? After Mr.
Sukhadia could not be sworn in and the
President's Rule was proclaimed, how
did it happen that power was given at the
cheapest rate at a terrible loss to the
exchequer on advice from the Centre?
May I know, Sir, which Cabinet Minister
is involved in this deal and which high-
Placed fficials ,re involved in it?

Madam, would they conduct a probe
into the number of sons and relations «t
the Cabinet Ministers employed by the
houses of Birlas and others? Some
Members have said, take all the houses
together and not the Birlas separately. |
know, Madam, the monopoly groups
together rule the country ana the Confess
executive is merely a rubber stamp. So
now that it has come to light it is better to
order a probe. Take the house of Birlas
singly. They feave escaped punishment
for the last twenty years by manipulating
the government machinery and this is the
first time that the scandal has been
exposed in a big way. Madam, two
"volumes, "Mysteries of the Birla's
House", were written by Dev Jyoti
Burman exposing tax evasion by Birlas to
the tune of crores and crores of rupees. Is
it not , fact that not a single of that book
can be found in the Parliament library?
Though all those things may have become
old, but Members of Parliament know
that. It was hushed up somehow or other.
It was a terrible loss to the exchequer. But
they manage” to do these things. The
allegation never saw the light of the day.
Birlas bought all those copies. So that is
how the house of Birlas is functioning.
Therefore, let the Government take the
two Houses <f Parliament into their
confidence and conduct a probe.

Madam, the Hazari Report is not a very
strong one. It has made some bold
statement. Many important things are
missing, it is true. But the important thing
is that it has served to highlight all the
malpractices and machinations of Birlas.
Therefore, let us not say that we take all
the
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houses together. Therefore, I demand let
this House be seized of the matter of the
house of Birlas in view of the fact that
the Birlas have Cabinet Ministers on their
pay roll, that they have a Birla lobby
inside Parliament and have several State
Governments under their grip. I demand
a thorougk probe either by a
Parliamentary committee or a Vivian
Bose type of Commission. Ali their
malpractices should be processed. The
Government of India is deliberately
avoiding the demand for a probe.
Whatever Mr. Fakhruddin Ali Ahmed has
said is a clear indication that the
Government is determined to bypass the
thing. Let me tell the Government that
unless they order a through probe into the
whole affair, the entire Cabinet will be
under suspicion and the people of thi
entir, country will never have confidence
in the honesty and integrity of this
Cabinet. Let it be understood. Unless you
conduct a probe by a Parliamentary
Committee or a Viviam Bose type of
Commission so that they can get hold of
all the connected papers, the Government
will prove to the hilt that all these
allegations made on the floor of the
House are correct. Unless they do that the
people of the country will understand that
they hava hushed it up. The issues are
great. The issues are serious. So there
should not be a denegation It is not a
question of procedural changes or the
setting up of a committee in order to hush
up the whole thing and throw a blanket
over the whole thing. The Birlas have
been exposed. I have detailed all their
malpractices. 1 have cited specific cases
precisely i, order to strengthen my case
that a thorough probe must be conducted
in the house of Birlas by a Parliamentary
Committee or a Vivian Bose type of
Commission. I have not made any vague
allegations. I have given some specific
cases.

I would in .conclusion say that the
Government should accept this demand
or they would stand condemned at the
bar of public opinion. Madam, whatever
the Government may get passed through
their votes, ,0 Member of
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Parliament will have faith in them*. They
may issue whip and through the sheer force
of that whip may get anything done, but
many Members tell us in the Lobby—I do
not want to mention their names—that they
are not happy. Unless this is done, the
honesty and integrity of the Central Cabinet
remains a big question mark. A question mak
has been put about it. Beware of it. Whatever
you may be able to do by voting, but voting
will not clinch the issue. You will be known
as being in the grip of Birlas. A thorough
probe must be conducted. Till such time all
the licences issued to them which have not
bee, utilised should be frozen. No further
licences should be issued to the Birlas, and if
possible, the concerns that have been caught
red-handed in the matter of tax-evasion
should be taken over by the Government.
This is the least that we can do till the
enquiry is conducted; otherwise nobody
would believe you, howsoever you may try
io whitewash the Birlas. With these words I
conclude.

i TWEAT WATET | FINAEAT
wETEAT, 6 WAT BT AZT T TH HAT
% greT gardr feaiE #r avg gf 9r )
Hiod 9% T% T2 § S9IET q8H gE |
g9 a#7 @t v 7 wiw fagan 7 0
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A &1 AT fwat # g8a 75
TELAET R FT I7 21 gaq wlo
EAI A 20 BAT &1 zamar frar &
W Haag 2w wrg 1

H a2 g

OF WA TIRG ¢ AHH H O
T 7ET

#l THEAIT ey - AT AT
FEl, I9H ¥ FE0 WO |7 HEHT
AIHE] FEAT B, TG FS AW G
v £ 1 a8 gfar s 2 S fom e
FIET AT, AW TARIFATHTA S |
FAT IAKT AIT AF AT, TEEL
Ffaar fageaedt & A amwrgE 2 5w
foriE Fagadrad g 1gan 2 fe 9as
ATEAHT & fao gegta uoard ffar 2
R W FF FAEILT §, TA0 TF AW
& amw, 2 fomat fazar & w15 waw
AR g~ Hgdl, To UHo fad,
Fo UHo A, HTo UFo Fafzar, UM
#t wa feeer aw &, F o sgvET A€
TEIT, THA I AT g, ATAT 7T I0Y
arz grar & ) wfew g o A fad
g s uw fagan o7 F8 3w @S L,
wat war favgra 21 AsAarg ) wd
saFzifefasar & 1€ 994 2.1
q sawt A @ar § |

s w3 forr 2, afwa far P i R .
B = ) A. G. KULKARNTI: It is said in the Hazari

F6 AT W w ww Av @ g

A @t §9 (a1 & a7 3% 2 41 99T GHRI R. K. BHUWALKA: Yes, but they

£ | Wl JE0 & A9-0F  HFEU 4, are not under the Birlas.

AR wEedl o o7 779 #7275 /7 SHRI BHUPESH GUPTA; How do you

Sl ap o -, know?

WAz 3 AT, Al s foitd e O

oTE, A1 IO wE O T TET A4TE

T ¥ fr W fagar 7 ST F gz AW A AW @, Tl

®TET1 1965 ¥ AWM S #HAT w1 BT A9 & @H &1 A F

foqte gt | go%) TaT T 91 55 Suppose I am Ram Kumar Bhuwalka, how

- . . . can you say the Birlas control me? I am a
GAl 419 F40 at9 @H1 | FFH 4% person, not a limited company.

¥lo g % {79 & 55 %97 71 SHRI BHUPESH GUPTA: But can you deny
g g, wnfan s w1 g that Ram Kumar Bhuwalka.

€\ TAT A1 A Avtgw g i faeer

S QEENH AETEET 0 TH

-



1165 Motion re
Interim Report on
onis connected in Calcutta with the

Birlas and that Mr. Birla took him to

o TragRIT AT - T
are far & wadl aga & v i & faa
o7 fagar 1 1§ F209 TEl 8 | W
qgsT 2712 § =me gy 7 foamr & -

"Within the limited period of six months

allotted for this study, it was not possible
to examine the extent to which
implementation of licensing policy has

subserved the objectives indicated
above."

"A complete embargo on {he growth of

g qz 7y faa faar 2 fF a2
ary a9 2 fr foaer zrsa 4, S99
& a1 w19 740 £ 9% | vEM faar
2 f wrgdea 7 samaT OF ArEAT 1 A4
zr =rfze | fee s & @z faar
2 Eq qEAF u (page 359, The
Corporate Private Sector):

the large groups would be suicidal in the
present  context. Their
programmes are integral to the overall
development efforts, and are
complementary to the public sector
programme. Their existing undertakings
can expand at a cost lower than that of new
undertakings, without requiring a propor-
tionate expansion in overheads and without
involving all the difficulties of starting from
scratch. There is no justification for
allowing the managerial, financial and
output capacity of the large groups to go
waste. Moreover, the public sector

programme itself would be endangered if

the suits which are part of large groups are
not allowed to expand. If Tata Steel, Indian
Iron, A.C.C, and Tata Loco, for instance,
are not allowed to expand there would be a
shortage of steel, cement and engineering
goods required for the public sector.

Risks are inherent in growth but there is

a point beyond which it is unwise to take
risks. One could think
imposing severe
growth
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groups if one were reasonably confident
that other, i.e., small and medium group;
independent and new industrialists, and the
State could set up and expand a wide
variety of large-scale industries with a
speed and efficiency comparable with that
expected of the large groups. There are no
grounds for suck confidence."

"Government spokesmen claimed at one
time that the policy of licensing a large
number of new units in each industry was

Mo A T AW TAT TEAF K
fpe  foar 8, g&% W Ow

(page 361 The

Sector):
meant to disperse economic power. This
policy was ba?ed upon a complete mis-
understanding of the concept and origin of
economic power. It might have been
appropriate in dealing with a monopolistic
situation, but not for curbing the growth of
the kind of concentration which exists in
India. It is hardly surprising, therefore, that
the policy has failed to achieve its stated
objective.

Corporate Private

The implementation of this policy has
actually left a legacy of uneconomical,
amall”sized plants, to say nothing of the
high foreign exchange cost it has entailed.
T» avoid repetition of this experience,
Government must insist¥* upon economic
size of plants and the attainment of certain
minimum levels of efficiency while giving
licences and assistance to medium groups.
If monopoly or near monopoly, in the
traditional sense of the term, is thereby
promoted or tolerated, it should be clearly
recognised that this is the necessary price
which hag to be paid for modern techno-
logy, till such time as the size of the market
for individual products expands sufficiently
to permit economic working of , large
number of each product."

6T % 3T faar @ fiF /Y sgmar 91e-
oA F4 §, TART ATLHT I wwfEw )
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|5 Tagare qaasT)
WA W W7 aga | A £ ) um

FEOAL 1 0% &1 ARHT 31 757 FFAT

&1 ST OF FerAT w1 Ty 31 5 o
€ (@@ @ wee At fran § i< ovga
9 & Wz Wit frar § o mg d9
& size A7 famr & 1 o &) aver w1
AT HY FIT 77 Fhar ¢ fray
Aty gad [24 g7 &, 9 am & saar
£ AAG0 Gl 2, #9 {39 A 2, O
l§rtaldam ug a4,F o Qo lympaiagsr,
fermafiemr  faem,  famafazar
ferae, sitegre walsrs, # smaar g
g fagar & szcagf & 1 owa A &
femdg s s de qed =eEr
€ TE FEAT TIT TT F ovEE 41,
TEY 4T SIRT BT F9d q, HF
el wax w7 AT w7 Fra A
ANEATT 74T F RN gz 9% T4
q Fdt wf, g WA
wfqara ®y Gl § & 1 3fFy oo gardy
T gT61 fa3ar & wIc ar fegmm &,
U3 AA & ST AT framan @ | e
AGE TART 77 AT O aai & feAT
SHRI BABUBHAI M. CHINAI. He

must be in doubt. So he hag put both
the things.

st UAFNT WA : 4g A
e W A0 war fw v FATG S
afgary wraey 3 77 39 fean 1 o
fars &1 a1t 35 &0 var 47 8, I
et feae &y 4 A 0, A9 w7 AT
A X s T AT F A&
fag & 71 37 35 %o FT F947 AW
g, WA e Ad

St IEW TTAT G gHH! A1
qoa ¥ faeft 81

! TATTT  WTAT : ATTRT

wrr & ot grT, A7 A1 ETAT EAT gy
it gad frar g :
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1906, publisheq by Planning Com-

| . " .
misston, Government of India.

i
|

|

Th» entire cost of the project ia-
cluding publication hag teen borne
by :hie Research Frogramme Cora-
mitiee, Planning Commission, Gov-
ernment of Iadia. The Direclors,
dig nnl, however, receive any re-
muneration.

T4 T 038 ATEAT &4 % 9 §,
SHEG A4 | W HIYRT a1 Svgie
faar & T frzaraqzd fow @9 o
qui W o0 ArERF & waaw fed ) e
foEa g arnma wngfe Geami

& 661 1T (AATAIHH 375 HAGH
ATEFT T OL0T q AT FT & 1 T
AU o8 WTAEATH T 277 WA

Fart W g aragi aaraw g | qElr

arq w0 ¢ % AT 661 AAIAI A ¥
T 75T g1 arena o g
fam AW w AT F AW
fagwr o § we=abag § 0 wE,
o #7710 T 938 HTAAT 1 AT
F1 91 01 few 92 wew @17
TEA 0 {0 481 WAL A A FAW
175 11 17 & favg angdg afqfe
Fadr 100752 931 a8 Senadn
gfu o T argd we eyl
T U0 HAAC AGH WAl § A A
g, a7 Tw g wH % fad aix
CIES ERINENIEE SO i o I S L (R4 £
LI Zfo ZATTL A EATHT HAET
4 e s faage wvdgeas
faa 1 131
=t 7 ¢ Fr {0 & 91 gag W
T ot fw T 175 Wiga
AT 0 0 Y IaTedl Y wafaa
g f< T adara aml % faware
Ffa Do Ay Iaw A v
i T ama wrgfaga § 1
o - oiagT g &, Faawr o
getfr craArad 1 Fond ¥ s
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w7 & f5 375 savpg A3 T 7 ¥ 28
wfaos wriza a7 someAl & A,
39 wfyma At fGenr & &
wtr 33 wigwa =mdza A% I
s qryaT & faa § ) $9 W A7
I Fr g F oy fayemdt &
¥a+ 33 ofawa w@zT g gr &

=To gamsr 7 fomr 3 5 375
BTy FALALH F 209 MAZA {0
. Av & AAT F fordr gofvra aver afafs
® awa aor gy 997 g7 ) STy Fyer
Y ) 99 U wrAsA g A Ay
afafa ¥ wweriw g & faad g
ar 1 o For ot 1 it ey
¥ 3% WA, OF § ATAEIT AT
afwfs F @@ &% @ o far
AT E, TTTANT Wi afafa F aus
¥ oF 7 g 9w AT oW,
tger 2, fF 399 166 TiHT giazq
&1 gama are gfafa % e o g7,
faiy & afufs & %2 80 F1 Fady
I w{mifF 51 wEAGH § At g
A& ar Wi g T ar afafy
w1 FAL TELT AL G T4fF 29 wrdza
§F aav st & fadr @, foas o
Fraft war %1 Ta5 SfFTE 0 AT 6
wiFaA {arrre e atafy & franodia
gam & & | afz g7 166 wEeT
W § ¥ 39 wAwAl & fawrer
fear smq, it qEtfasrT sta swr
Fret frare ag fagar @il & geafag
T & ar fawem SOwi ¥ e
WIAEAT F GOAT 166 T THT FA @
FrArg | fawdr 1099t § WG aHT
X 9,000 ATEHT AT FATA wgd
@ o feg 0 wgrw HEY
X 23 wie, 1963 BT AF HAT
Wag 7w ar f& 31 e,
1963 #I Tard gW atw frex
3 awt & F 4,211 WAfw agdg
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<l fg T wiT TAE & 9 182
ATEAT 30 F 10 997 AAifow qfc
Frii & fRy Wy 7 182 ATEHA WY
FAA Y W A AT & o Ad
w, afew A9 adqr IA & faewT
# fa7 au svgda Wy wfwa g ) 9@
ag Wi ven@A1A § 5 amgdq oF =
FLATTHIEHTE & faaT woar 3997
FaeFE g, Tt ad 8 | afasd
fadaai &7 OF FeT gEAr 5% AqTC
AETAT &7 FT T FOF ATEHA
w1 FArgfa 20 & | IHH FF AT 9T
sq1 faar sman g, 8 fagei qav v
araT, wafed o 21 99 w7 gwar,
HGT AFATH TZART T F B
qEaAT, FE FARAT WIT SR
aedi wr afedt & a@gAq el
F44 &7 wufqs sega ewar IO
4 &1 sl wfz wfe | et
garmfa wggT 25 &1 =Ea § W

o @ & qIOET qarar g
# fr fagar & qer 0@ *dm, w@i
% A e § W & S g,
AT 20 a7 25 ZHTL AT ETF & ARHT
# wre Iawr Ay faei ¥, s #
2 qTE ¥ FUTEY TAE A%9 § | AV IA®
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[ TornT AT | zr i T
d|, g gwe WRHT s T
% T &Y wOAl eI BT we THE DEPUTY CHAIRMAN: Mr.
TFAT §, T AAT A ¢ Govinda Reddy.
#qE A P, Ay oA 2 0w SHRI M. GOVINDA REDDY:
— - I Madam Deputy Chairman
vl ey s a1 TwEwa g

B B e ofer o SEe & R SHRIMATI YASHODA RBDDY:
i hlﬁ iy "—“' tj“ Bl JI\ " !.r Madam Deputy Chairman, we kare not
B WW €5 WIEAl W E, Al IEd had a chance to speak. It kas been a
& f gt Fagan & oo v G et men's day.
fagsr % apr wiw T a7 H 3 e THE DEPUTY CHAIRMAN: Tfcry
e 3, T so free - are doing a manly job.
e a% Wl F o1 i S 972 SHRI BHUPBSH GUPTA: I gun?

g% foel Ay 1, A d argeae
§ T fol & wegdl A g o
oo ¥ | ST T R FU aW
FEl HNGOH & A< 5 | F FwEany
frea 4t foamt a@ srar g 3 5F
g | ST w4 f5e i 12,000
W WM F7a ¢ | fn s oy
farwrga a€t 2 fo gawt dar ww fawar

2 ofs T 371 o1 w5 3 fe amt
9T /N SR AW §, TAR] AT G
faaedt 8 o 976 S| W= ST HEe
¥ asl g1 W e sast i g g e
WG ;0 g ow wee 4fe 8 g
FC § W I 979 § o fawar w7
AW AT miar a1 SRl Wn agar
afen 1 S H1T & Ay faar &<
SR Pamaaiatied &
( w@®i 93 )

gafen & aneia e 7 fEer
senrfe danl S1an & geal
wMY, F9 T2 | wwarg fagar
qTe g WEHT T I E, g0 Gree
A ) wifw w5 &, ST
faamy st § 1 e geTa & am
g B st il @Y W SN
fam @1 sva S § 1§ W g,
< awEw T § I g afae g
whwn o) @swrf wwa §, T Ut wgi

ladies should be allowed to speak.

THE DEPUTY CHAIRMAN: To-
morrow will be ladies' day.

SHRI M. GOVINDA REDDY: May 1
continue?

THE DEPUTY CHAIRMAN: Please
also finish your speech at 6 OClotk.

SHRI M. GOVINDA REDDY:
Madam Deputy Chairman, we are dis-
cussing the Interim Report; it would,
have been better if the full report had
come before us; then the discussion
would have been more fruitful.

The author of this report has bee*
under a handicap admittedly; he -did not
get the relevant facts; he did not get the
full data, and he had t» work on
incomplete statistics and incomplete
information. So to base conclusions on
incomplete data and insufficient material
is not quite correct. But all the same he
has draw* some conclusions, and from
his report and for want ; of time, Madam,
I am just listing some of the important
conclusions, which he has come t«,
without developing them. (1) N» attempt
to appraise the rol, and purpose of the
changing industrial environment has been
made but evaluation has been confined
only to pry«e-dures and allied matters. (2)
Det-ciencies in follow-up action after
issue of licences are many and Taried. In
(a) to (e) of paragraph !+*>
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"(a) projects of larger size have become
more frequent,

(b) the import component has declined
slightly,

(c) 'mew articles' account for a
relatively larger proportion, one-third
against one-tenth of applica-

, tions, made as well as approved, and their
share in total investment has also
increased,

(d) the share of the two top industrial
states, namely Maharashtra and West
Bengal, in proposed investment has visibly
declined, though this is more true of West
Bengal, than of Maharashtra, and

(e) the share of large
sized groups in the number of applications
and investment applied for has increased
and their' share in approvals has risen
slightly to about 30 per cent of th, number
of applications and 50 per cent of the
proposed investment."

He has drawn other conclusions, that most of
the applications are for small amounts of
investment, that more than two-thirds of the
investment is in projects above one crore of
rupees, which works out to only 14 per cent of
the applications that cases pending with the
Capital Goods Committee are more than one
year old, that procedure for considering
applications is not uniform, that the procedure
in approving projects amounting to two-thirds
or more of the proposed total investment is
different from that of the normal procedure for
licences; that, is the procedure adopted in the
case of more than two-thirds is different from
what is prescribed for issuing licences; that
the Planning Commission has laid no guide-
lines and there has been no official insistence
on feasibility reports, that there is absence of
well-ordered priorities.

Tkese and other deficiencies, he says,
cannot be overcome by procedural or
administrative changes. He further says that
applications for the free list ia not come at all
before the Licensee Committee, that only
rejection* do
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come but that it is not obligatory on the
Licensing Committee to decide OR the
rejections and that only those industries which
come under the merit list come before the
Licensing Committee. But the author of the
report finds that the data are incomplete even
as far as this merit list is concerned. Then the
author of the report finds that the private
sector accounts for the bulk of output, income
and savings, and that the public sector
accounts for an investment of 15 per cent of
the national income but an output of only less
than 2 per cent of the total output of the
indtfstnesTit the country, and that in larga
projects, two-thirds or more of investment are
subject to ether than the normal procedure lor
of licences.

I cannot develop my argument on these
points because they are self-evident, and also
for want of time.

Now the other point I come to is about tire
Birlas. I think that the author of this Report
has not been fair in taking only one of the big
business houses or industrial houses. It has
been done so much so that today our
discussion appears to be a debate on the Birla
House and not on the Report. This is not fair.
The author has mentioned the house of the
Birlas as second in order among the business
houses. The first one is some other concern. |
do not name it. He lists this one as the second
in the order. Why he has chosen the Birlas for
this Report is perhaps due to the large number
of licences that the Birlas have secured. While
referring to the Birlas the author has given
them some compliments also. He has been
very positive about their astute management
and he has paid them compliments for not
having any import-components. In the
beginning there were some impoi t-
components, but later they did not have any
import-components. And then he compliments
on their diversification of industries and their
managing them in such a manner as to get
quick returns. Thi* has built up a halo round
the name of the Birlas. These are positive
compli-
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[Shri M. Govinda Reddy.] -merits i of either men or of money. If you want

which the author has mentioned. He has
also pointed out the de-facts. He has said
tht during the year 1965-66, out of 938
applications 376 of the Birlas have been
approved. He also says that on some of
these applications data is not available.
Some 51 of them had no import-
components and 209 did not reach the

Capital Goods Committee. I am not
going into all these details. When we
judge the performance of any  business

house we have to do it against the  back-
ground of our country and our industrial
policy. Ours \* a mixed oconomy and in
a mixed economy, according to the
Government's Policy Resolution, a
sphere of industries is assigned for the
public sector and the rest of the sphere is
left for the private sector. And as far as
the private sector is concerned the
Government can only prescribe the
procedures for issuing licences etc.
They can only regulate them by
procedures. They cannot say how many of
the industries  should take their licences,
and put a limit on the number of licences.
I can understand the demand and I am a
socialist myself.  If we want a Socialist
State then we should have the industries,
at least those of them which are related to
the welfare of the nation, in the public
sector. If we allow a sphere of industries
to the private sector then how can you say
that certain industrial firms should have
only so many licences? Why should
they not have more licences? Why
should not have the Tatas have more

licences? If 1 .am an industrialist, I can
ask why I should not have more
licences? One argument against the

Birlas is that they have used influence.
Ido notknow, butitisa well-known
fact that nobody can get a licence without
using either the influence of men  or
money. Let alone business licences. If
you, Mr. Vice-Chairman go not as a
Member Of Parliament but as an ordinary
person to the railway station and to the
booking office there, you cannot get a
berth booked. You will be told that one
month ahead seats are booked. You
have to use the influence

your boy or girl to be admitted into an
engineering college or to a medical
college, then you will have to bribe
somebody o, bring in influence. It is not
called , bribe but it is called by the
dignified name of donation. If you want a
bed in a hospital you cannot get it without
the influence of somebody. Even for
these ordinary things the influence of
men or money comese in. How much
more will -this be the case in the matter
or licences ?

AN HON. MEMBER: They are the
norms of your Congress rule.

SHRI M. "GOVINDA REDDY: They say

the Birlas use influence to get licences. I
do not deny that for a fact. But that is the
case with every
industrial house. It is not something peculiar
to the Birlas. I am not concerned about the
allegations made against the Birlas outside
the report.
be relevant.
for what is happening
generally. [
approve irregularities like the evision of
income tax
influence

this is a fact which we have to face that
thesft|» things
anybody point out that even one licence
can be secured without the use of some sort
of influence or the other?
position, 'if the family of Brilas or if the
Birla concerns have secured a number of
licences, I do not think that we should

industrial concern or

I do not know. They may not
I am not for condemning them
in the case of all
am not one of those who

or the using of political
for getting all these things. But

are happening. Can

So this is the

condemn them on that ground alone.
AN HON. MEMBER: He justifies it.

SHRI M. GOVINDA REDDY: If they
use wrong methods, if they shut out
others by unlawful methods, if they offer
bribes for getting these licences, then I
can understand our condemning them or
disapproving them or castigating them.
But unless it is
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peovad 1 do not think it is right on our |
. part to use the privilege of this House
"o condemn them.

(8844

SHRI N. SRT RAMA REDDY (My-
sore): What do you feel then?

SHRI M. GOVINDA REDDY: I have
wo time to deal with that now. I can
tell you later at the end.

One thing I want to say. We are
inviting foreign investments into our
eountry in order to develop our indus-
e of the fertiliser in-

dustry we have)seen how we
gone out of our \Wway o give conces-
sions. We are prepared to get and to
give concessions in L€ ¢ase of foreig-
mers so that they m come and run
industries here. What is wrong if our
own Indizis develop o industries

Why should we condemn t1E™ When
we ourselves are inviting ‘oreign capi
tal to come here? Why sh ould we
condemn our industrialists ‘s_zmply
because they run a number o fuduas
tries? I can understand your do. it sot
if they use wrong methods, but\ -y
simply on the ground that !:hey ye
secured a large number of licences. ‘\
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present mixed economy. In a mixed
economy how can you control mono-
policies? But it is wrong to say that
because an industrial firm has many
licences it is a monopoly. An indus-
trialist can be a monopolist. Suppose
a licence ig given to me for a lakh
of rupees by which 1 can make ten
lakhs of profit. I have no money and
it is only moneyed—people who cam
run industries and if you want indus-
trial development in a mixed economy
only the rich business houses can rum
these industries and we should not
condemn them on that count.

Now in the short time left I shall
give a few suggestions. 1 do not
approve of the suggestion made in the
report that only one licence should
be given to one business house and
that it should be called tender or
something like that. My whole quar-
rel is with the Government. It the
Government has the socialist objee-
tive then 1 think the whole plan-
ning must have heen different.
We have as we know the In-
dustrial Policy Resolution in whick
a sphere is left for the private sec’t:hl"

We should first have assessed
nal needs and then decided what

natio
AN HON. MEMBER: ' industries should be started, what
te your Industrial poﬁcymat happens |\ -apacity there should be, how much
Resolutiant & opital there should be, where they
SHRI M. cs -uld be started and so on. We
would be mGng?nAﬂ;BﬁD DY: That shg, 1d have planneg it out in that
Mr. Vice-Chairman, th connection, | o or. We Have not done so. If
been brought mm;ardet:mment has | ppannd ot want to encourage the pri-
Socialist State that at ours is a | wa gq b {hen we should have
blish g socialist Sta:.v e want to esta- | ;10 se;:. sperative institutions to run
lieve that in my me'ﬁ 1do not be- fomred coc. sries, In order to restrict
that socialist Stat, he me I will see these indus slistic tendencies we could
e here, these monopt aken over these indus-
either hs‘?:t t‘\ Ylic sector or we could
3 sthese business firms

SHRI P, N. SAPRU: Neither do

Y. Otherwise th
ey would
devalued the rupee. not - have

SHRI M. GOVINDA REDDY: That |
i:al; come _anly‘ after a revolution and
= 0 not imagine any revojution will ‘

!r‘le h.ere. We have an  economy
w!mh i3 a mixed economy and a
mlxeq cconomy is incompatible with
a socialist State, You can have either
2 r.:on:nplete socialist eonomy and 2
socialist State or you can have the |

tries into the pt}a
have converted
into
_be!l’ rings) 1 will fir,

is why I wanted to g
my suggestions, Mr,
We should have asked '
houses themselves to forn\

wise as long as the private
left with some industries ant .
as we do not take any respc;l., sy
for the private sector to n:rr‘T these

institutions. (Time
sizh just now. That
“ive only some of
Vice-Chairman.
these business

y cooperatives

ey, Oher
2 gector ¥
{ ag long

cooperative %

nd then run the industr,



1179 Motion re
Interim Report on
[Shri M. Govinda Reddy,]

industries in the private sector, then these
business houses must run these industries
in the private sector.

AN HON. MEMBER: Just as they
like?

SHRI M. GOVINDA REDDY: Not
just as they like. You regulate them. You
tax their products, control the labour
conditions. Control the prices. You have
your price control. Do everything you
like. If they evade income-tax then
punish them. But nobody can be accused
simply because he is rich or simply
because he has

[ RAJYA SABHA ]
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the capacity to run the industries or « simply
because a group of people have -
industries all over the country. I d<>not
think it would be reasonable. It *would be

unfair to these business houses.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): The House stands
adjourned till 11 A.M. tomorrow.

one

The House then adjourned at
minute past six of the circle till eleven
of the'clock on Tuesdaa(the 30th May,
1967. /



